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No, 1879 (2)IXVH Vi1 (KA)Y 1911997 HT\’\Q”‘\C@@& R’%.,
Dared Ludmm I)t'ulmlur 15, 1997 &&ﬂ &vjm& /;?)!QC/OC

IN pursuance of the prov isions of Ll.luv.: (?) of Article 348 of the C nusmuunu of India. the
Governor is pleased (o order the puhlmmon of lhc folfowing | n«'h\h (mnxl.mon ol the Uttar Pradesh
Motor \ an Kar.nlh.m A(Ilunu.un a7 {Uhuar Prddcxh Adhiniyam \dllkll\'l 21 of l‘)‘)7) as passed by the
U|lar Pridesh | cvtsl.uurc andt sssenied 1o hy the December 6. 1997,

THEE UTTTAR PRADESTH M()l()R VEHICLES TAXATION ACT, 1997
(1.2, ACT NO. 21 OF 1997)
" (As pussed by the Uttir Pradesh Legislaturey
AN
A( !
io prmu/(' for Ihe imposition of I(Il in Ilu' State on mmm vehicles uml addttional tas on motor
vehicles engage el it the tran spmt n/ muwu:m 5 anel goods for hive.

H is IH Rl B\v umuul in tie forty- cwlllh )c.ar of the Rgpuhhg of India as

follows ;—-

Short title. 1. (1) This Act may be catled ihe Uttar Prdesh Motor Vehicles Taxation Act.
extent and L )

PRI At 1997.

cofmmaencement . *

(2) it extends to the whole of Uttar Pradesh.

(3 h sh.n" come mlu Iorw on such date as thg SMate ( nwu'nmun may. by
nmmumun Appmm in this hdm(l and diferent dates may b tppmt\\t.d for different
provisions.

Definitions 20 I this Act—

-~

{fu ‘.ulduumdl tax” means a tax unpnsul under section § of section (» in
addition 10 (e tax unpnwd under section 4:

(h) “Appeliate Authority”™ means the Transport (nmlmssmucr UHitar
Pradesh or any other officer ‘nppmmul by the State Government as Appelkate
Authority:

(¢) “centificate of registration” means the certilicate issued by a compéient
authority 1o the effect that a motor vehicle has ben duly registered in
accordance with the pm\'muu\ of the Mnlm Vehicles Act, 1988 or any other
faw for the time hun; in force. rekating 10 registration of motor vehicles;

() “gnu(ls_ carriz\gc", means any motor vehicle construcied or adapied
wholly or partly for use for the carriage of goods, or any motor vehicle not so
constructed or adapted when used for the carriage of goods cither solely or in
A«uhmm o p.muuu\ and muludu a trailor byt docs not include a motor cab.
oF & maxi cab or a contract CIMTIAZE. OF SIAgC T we where such contrict
CATTIAZe OF stage carfiage is authorised o Carry a limited quantity of load: /

(¢) “limited quantify of load” means such qu.mmy of toad, not excecding
the limits (kl«.rmmul by the lr.m\porl ( mmn' 'umr. Uuar Pr.uksh as the
RL‘"I\!CI’III" Authority may specify in the registration certificate in re spect ol
i vehicle:

(I' “olt mnmr vum.lc mei ns a motor vehicle mhu umn H] (mn\puu
vehicle registéred pnor to Vicbruary S. 1988 under the provisions of th: Motor
Vehicles Act. 1939
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(g) “operator” in rcshccl of a ransport vehicle means a person whose
name is entered in the permit or in an authorisation certificate issucd under the
Uttar Pradesh Motor Vehicles (Special Provisions) Act, 1976, and where there
is no such permit or authorisation certificate. the ‘person whose name is
entered in the certificate of registration in respect of such vehicle, and where
the transport vehicle is the subject of a hire purchase agreement. the person in
possession of the vehicle ander that agreement and where any such person is a
minor, the guardian of such minor;

() “owner” in respect of a motor vehicle means the person whose name is
entered in the certificate of registration issucd in respect of such vehicle, and
where such vehicle is the subject of an agreement of hire purchase or lease or
hypothecation, the person in possession of the vehicle under that ugreement
and where any such person is a minor, the guardian ot such minor:

(i) “passenger” in refation to a public service vehicle Means any person
travelling in a public service vehicle, but does not include the operator, the
driver, the contluctor or an cmployee of the operator ol the public service
vehicle 11‘:(\'clling in the bonafide discharge of his dutics in connection with
the public service vehicle:

(j) “quarter” means a period of three cafendar months expiring on the last
day of March; Junc, September or December:

(k) “region” means the arca specified as a region under sub-section (1) of
section 68 of the Motor Vehicles Act, 1988 and includes a sub-region as may -

be specilied by the State Government from time 1o time;
(1) “ax” means any tax levied under section 4;

{ny) “Taxation Officer” means an officer, appointed as such by the State
Government and includes any other officer on whom all or any or the powers
of the Taxation Officer are conferred by a gencral or special order of the State
Government; '

(n) “transport vehicle” means a goods carriage or i public scrvice vehicle:

(0} words and expressions used but not defined in this Act and defined in
the Motor Vehicles Act, 1988, shall have the respective meaning assigned 1o
them in that Act;

3. (1) The State Goverament may, by rule or notificd order, subject to such
conditions and for such period, as may be specified, exempt. cither wholly or partially,
any motor vehicle or class of motor vehicles operating in furtherance of any
educational, medical, philanthropic or other public purpose from,~—

(a) the operation of this Act or any provision thercol. or

{h) the payment of any tax under this Act.

(2) “T'he cxemption granted, or the conditions for the exemption imposed,
utider sub-section (1) may be made cficctive retrospectively but not fron a date carlier
than the commencement of the financial year.

(3) 'The Stae Government may, in the like manner withdraw any exemption
granted under sub-section (1) but such withdrawal shall not operate retrospectively.

4. (1) Save as otherwise provided in this Act or the rules made thereunder.,
no motor vehicle other than a transport vehicle, shall be used in any public place in

Uttar Pradesh unless a one-time tax at the rate applicable in respect of such motor
vehicle, as specified in Part *B” of the First Schedule has been paid in respect thereof

Power 1o
exemm

Imposition of

tax
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- Additional tax.

service vehicle

Provided that in respect oft an ul(l motor vehicle, instead of a4 one-time {ax,
anng \! tax at the rate applicable 10-such motor vehicle as specihied an Pant (7
First Sdmlulc may be paid.

ol the

(2) Save as otherwise provided by or under this Act no transport vehicle shall
be used in any public place in Uttar Pradesh unless 4 tax at the rate applicable (o such
motor vehicle. as specilied in Part *D7 of the First-Schedule has been paid in respect
thereof. ‘

(3) Where any motor \chuh other than a transport vehicle. in respect
whereof onc-time Gix has been paid. is operated as a transport vehicle the tax payable
under this-Act on such transport vehicle shall be pavable.

S (D Save as otherwise provided by or under this Act no goods carriage
shall be opecated i any public place in Ulttar Pradesh. unless there has been paid in
respect thereoflin addition o the tax pavable under section 4. an additional s the
rate applicable to such goads carriage speciticd. as the case my ay be, in—

(a) Third Schedule, in the case of the goods carriage plying under permits
granicd by authorities having jurisdiction sithin Utar Pradesh. or

(b) Part *B° of the Third Schedule. in the case of goods carriage operating
under national permit granted under sub-section (12) of section 88 of the
Motor Vehicles Act, 1988

(¢) Sixth Schedule, in “lL case of the goods carriage pl)mﬂ under permits
ﬂmutul by authoritics having jurisdiction outside Uil‘u Pradesh for Inter Staie
route partly Iving in Uu(u l’mdcxh

Provided that (hc S!zuc (m\'cmmcm may. by notitication, increase by not

more than {ifty per ¢ent. the rates of additional tax \pumui in_ the sawd
Schedules.

(2) Where any mupmud agreement relaling 1o taxation of goods carried by
road is entered into between the Government of Uttar Pradesh and any other State
Government or a Haiow Territory, the levy of additional s under sub-section (1)

shall, notwithstanding anything contained in the said sub-section. be in accordznce
with the terms and conditions _()l' such agrecment

melul that the additional tax so kvml shall not exceed the additional tax
which muld have. ()muwn\L been levied under this Act.

6. (D) Save as otherwise provided in this Act of the rules made thereunder, no

- public service vehicle, other than those owned or controlled by the State Transport

undul,lkm” shall be operated in any public place in Uttar Pradesh unless there has been
paid in respect thereol. i addition 1o the tax payable under seetion'd, an additionat fax
atthe rate \pphmhk (o xud) public su\m vehicle specitied in the Fourth Schedule

Provided that the State (m\unmun may, by notification - increasc by not

more than Gty per cent, the rates of additional 1ax o e .
S .52)1%{ Ty 9y
M Vehn\c g"_ﬁ-(-' 0‘_,3(1

“(1-A)-Save as otherwisc provided in this Act, no

the driver . ]
han nine persons excluding for use
d, or adapted to carry more t ‘

mgl\jt;reke 1 for use without a permit under section 66 of the Motor Vehicles cre has
o 1588 pnless there has been paid in respect thereof in addntlon to the tax Jitional
Act, u o ition:
payable under section 4, an additional tax payable in resch: of that category wegory

V of the Fourth Schedule:
of vehicle under clause (c) of Article Vo -

this sub-section shali not apply to a

. visions of
Provided that the provt section 66 of the sald Act.”

Motor Vehicle referred to in.sub-section (3) of
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7. (1 Tor the purposc of determining the amount of the tax payabl¢ in
respect of transport vehicles under the First Schedule or for determining additional tax
pavable under the Fourth Schedule all routes in Uttar Pradesh shall be classified by the
prescribed authority as “A-Class™ routes or “B-Class™ routes in such manner as may be

prescribed.

(2) Until the routes are classified under sub-section (H—

(i) “gpctial Class™ and “A-Class” foutes classiticd under the United
Provinces Motor, Vehicles Taxation Au 1935 shall be the “A-Class™ routes
under this Act, and’ ) o -

(i) *B-Class™ and “C-Class™ routes, classificd under that Act, shall be the
*B-Class™ routes under this Act

8. () For the purpose of providing relicf 10 the passeiagers’orother persons,

suflering casualty in any accident in which a public service vehicle is involved, or
to heirs of such passengers or other persons, the State Government shall establish
a fund 10 be known as the “Uttar Pradesh Road Transport Accidents Relief Fund”.
The surcharge levied under sub-section ( 3) of section 6 and an amount cquivalent {0
one out of twenty-oie parts of the additional tax fevied under Sub-sections (1) and (2)
of section 6 shall be credited to the said I und '

) H\L fund Lsmhhslud un(lu sub-section (1) \lldll be admuu\lucd and
utilised i such manner, as may be preseribed. 0 L .

9. {1) Subject to the provisions of section 11,—

(i) the tax payable under sub-section (1) 6l section 4 shall be paid at the
time of the registration of the vehicle under the Motor Vehictes Act, 1988

Provided that i respect of an old motor vehicle, thie tax shall be payable in
advance on or before the fifleenth day of Fanuary in cach year:

(it} the tax payable under sub-section (2) of section 4 shall be payable in
advance for cach-quarter at the time of the registration of the vehicte under the

Motor Vchicles /"\Ci 1988 and thereafter on or before the filteenth day of

meuv /\pul 1 luy and October in c¢ach’ yczu

(,,,,) the additional: lux.pzxyahic under clausc.(a) ot sub-section (1) of

section S or section 6 Jother than a case o which clause (v applies) shall be
payable in advance on-or before the fifteenth day of January. April. fuly and
()uobu in cach \czu :

(iv) the additional tax payable undér section 6 in respect of vehicles
covered by temporary permit issued for the conveyance of passengers on
special occassions, such as to and from fairs and religions gatherings or to

CArTY. marriage partics, lourist: p<u ties or such other reserved pi wtics shall be

paid at the tme of issuance of xmh temporary pumn

(2) When any er\un transfers a mmm vchldc registered in his name 10 any
other person, then without prejudice (o the liability of the transfer or in this regard, the
transteree shall be fiable to pay the arrears of tax; additional tix and penalty, if zuiy, in
respect of the motor vehicle so transferred. due onor before the date of its transfer, as if
the transteree was the owner of the said motor vehicle during the period for which such
tax. additional tax or penalty is due.

(3) Where the ax or additional tax in respect of a moter vehicle is not paid
within the period specified in sub-section (1), in addition to the tax or the additional
tax duc. & penalty at such e not exceeding twenty five per cent of the dm amount, as

Classification
of routes for
determining tax
or additional
tax ‘

Accident Reliet
Fund

Payment of tax
and penalty
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may be perscribed. shall be payable. for which the owncer and the operator il any shall

be jointly and severally liablc.

p——
'

amount ol tax, additional tax or penalty under this Act

(4) In computing the 7
west rupee, that is 1o say a traction of a rupee

the amount shatl he rounded off to the nes
being fifty paisc or more shall be rounded off to the next higher rupee and any {raction

‘ ‘ - an e A
&27.27’1/} “(1) Notwithstunding anythin a..&‘gbgg\?ﬁ

¥
] A . g L‘onluincd in section ¢ 18 chicle
! Vehicles ,f?ﬁ@l‘«’chxclc shall ply in Uttar Pradesty _o tion 9, no transport \‘Ll.)ldt,
be used in b () and ' fehicles
p p { [H 0 . o1 s .
Pradesh witk el GCr a4 temporary permit granted under the Motor tere has
payment of vehicles Act, 1988, by an authority havine jaricdiot
Uttar Pradest Y an authority having jurisdiction outside
far Pradesh unless there has been paid in respect thercof,— «d in the
; " (1) d. tax under section 4 calculated at the appropriatc b tor the
p‘” .!1 L‘uh:d tn the First Schedule and in the manner
ovided under sub-secti ! .
USC OF SUY | on (2) for the number of weeks of its may be,
s¢ or stay in Uttar Pradesh: LU (a>Ls
i . . P . . 4 y
o c ‘: i) an .;,ddmonal tax under section 5 or section 6, as b-scction
asemay be, calculated at i i R
* _ 1c appropriate rate specified i " the rale
the Sixth Scheduie; slespeciticdin et
b) under a nation; : :
qcclim(: 88 ( :‘r ;l aional pernit graned under sub-section (12) of without
B < O 1¢ 8t A . .
outside Uttar pl-fL satd Act by an authority having jurisdiction tional tax
i <l radesh unless there has beerr paid in repect thereof ¢-shatl be
an ¢ tonal tax under section-5 P y
5 -5 calculated at the rate speci i ’
chwse (B) of the Third Sche . : ale specified in w08
¢ Third Schedule, in e manner prescribed 1997
Amount . ey Pvreren .
D'n"'t)ll:lc o 4y N )~u“d” a permit granted under sub-section (9) of section 88 7}3@7[
lability '(l)' t e said Act read with the Motor Vehicles (All India Peemit for e
occuring foi . ourtst Transport Operators) Rules 1993 by an authority havi irea
A : R ¢ aving
the first tm jurisdiction out-side Uttar Pradesh unless therc has be 4 ('d E sihi
esSpee ool saldins e as been paid in
peet therséof sdditional tax under section 6 at the rate s ‘ _—_ .
Non-use of sub-clause (h) of Adticle V of the I at the rate specified in ital
e A of the 1'ourth Sc g N
vehicie and prescribed: i » th Schedule, in the manner
refund of
Pyovided the NP TRUVRTY ]
increase h\,' nmu;:: )l?l.t ..».l.uc "("O\'Crnmcn( may. by notification, : shall be
2!d(ﬁ!i()n'll-l':; U; than fifty per cent, the rates of tax or X payable
= X, as : ase av ) . : et
ax. ds #ie case may be, specified in the said - for which

Schedules. ™
SUCH (A t1cer e n gruu
Provided that no such refund shall be admissible unless sucn (crson has
surrendered the certificate of registration, the token, it any. issucd in respect ot the
vehicle and the permit, if any, (o the Taxation Ofticer, before the period for which such
retund is claimed.
~(2) Where the operator or, as the case may be, the owner ol a motor vehicle,
" does not intend 1o use his vehicle for a period of one month or more he shall. belore
the date the tax or additional tax. as the case may be, is due, surrender the certificate of
registration, the token, il any, issued in respect of the motor vehicle and the permit, it
any, o the Taxation Officer of the region where the tax or additional tax was fast paid
and on such surrender, no tax or additional tax under this Act shall be pygyable in
’ respect of such vehicle for cach complete calendar month of the period durihg which
the vehicle remains withdrawa from use and the aforesaid documents remain sutrendered
with the Taxation Officer:

Provided that in case such vehicle is found plying during the period when its
documents as mentioned in this sub-section remain surrendered with the Taxation
Officer, such owher or operator, as the case may he, shatt be liable 1o the tax as it the
said documents were not surceadered and shall also be liable o the penalty payable
under sub-secton (3) of section 9.




(3 Where the owner of a motor vchu.lL other than a transport vehicle, in
respect whereof one-time tax has been paid uader this Act proves 1o the satistaction o
the Taxation Officer in prescribed manuer that such motor vehicle has not been vsed
for a continuous pc_rm(l ot one month or more, he-shall be catitled o a refund of such
tax at the rates specificd in Part *A” of the Second bchcdulc for the said period

Provided that no such refund shall be admissible, unless the certificate of
registration dnd the l()l\Lll il any, issued in ‘respect 0[ the vehicle are surrendered by the
owner with the: "Taxation Officer :

Provided further that the total amount of refund under this sub-section shall
not exceed the one-time tax paid under this Act.

(4) In calculating the amount of refund under sub-section (3) any portion of
the pcnod being Jess tlnu\ month, shall be ignored:

(5) The owner ol 4 motor vehicle other thau a tranport vehicle, in respect
whereof one-time tax has been paid under this Act shall be entitied to retund of such
tax at the rates specified in Pact "B of the Sewnd Schedule on the ground that he has,
after payment of such tax, paid tax in rc\pul of such vehicle under any enactment
refating* to any tax on motor-vehicles in any other State or Union Territory as a
consequence of such vehicle having been brought over pesmancatly to such other State
or Union Territory or that such motor vehicle has been converted into a transport
vehicle or that the registration of such motor vehicle has been cancelled.

(6) Where any person who has paid the tax other than one-time Gix in respect
of an old motor vehicle, proves 1o the satisfaction of the Taxation Officer that the
motor vehicle, in respect of which such tax has been paid, has not been used for a
continuons period of one month or more siace the tax or instatment was last paid, he

shall be entitled 10 a refund of an amount equal to one-twelfth of the rate of annual tax -

pdydhlc in respect of such \Llndc for cach complete calendar month of such p(,rmd for
which such tax has been paid :

Provided that no such refund shall be admissible unless such person has
surrenidered the certificate of registration and the token, il any, issucd in respect of the
vehicle o the Taxation Officer, before the period for which such refund is claimed.

(7) An operator of a transport vehicle eatitfed to any refund of 1ax under sub-
section (1), shall-also be entitled to refund of such portion of the additional tax paid
under section S'or, as the case may be, under section 6, as is attributable 1o the period
tor which he is entitled to refund under suh-xulmn (1 and the amount of such refund
shall be calculated on the same pnnuplc as is faid dowa in the said sub-scction.

13.(1) The owner or operator of every motor vehicle shall make a declaration
in respect of it in the prescribed form and shall deliver the declaration within the
prescribed time to the Taxation Officer and shall pay to him the tax or the additional

tax which he appears by such dec laration (o lhu liable (o pay in respect of such vehicle,
as required by or undu this Act.

(2) Where a motor vehicle is altered so as to render the owner or operator
thereof tiable to payment of enhanced 1ax or additional tax under section 14, such
owner or operator shall make, within the prescribed time. an additional declaration in
the prescribed form showing the nature of the alteration made and shall detiver it (o the

Taxation Officer and shall pay 10 him the difference in tax or additional tax payable
under section 14,

[4. Where any motor vehicle in respect of which the tax or additional 1ax bas
been paid is altered in such manner as o cause the vehicle 10 become a vehicle in
respect of which a higher rate of tax or additional tax is payable, the owner or operator
thereof shall in respect of such vehicle be liable jointly and severally (o pay the
difference between the amount of tax or additional tax payable after its being so altered.

Declaration by
person keeping
vehicle for use

Payment of
difference in
tax
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15, (D) The Thxation Otficer shatl record the payment of tax in the certilicate
of regisiration granted in respeet of the motor vehicle and in the case of a transport
vehicle shallalso issue a token in the prescribed formn.

(2) The Yaxadinw Cficer shalt record payment of additional tax under section' S
or section 6, as the case may be, in the certiticate prescribed in this behalf, to be issued.
by him.

16. The driver of a motor vehicle shatt cause the vehicle o stop and remain
stationary when reéguired so 1o do by the Taxation Officer, or any other Officer

“authorised by the Swate Government in this behalf| in order to enable him o carry oul

any duty imposed on him by or under this Act and such authority or other Officer may
also enter the vehicte and travel in it for doing so.

7. (lHivcry oparator of stage cui:.riugp shalt, within such time and in such
manner as may. be preseribed; furnish o the Taxation Offieer a table regulating timings
of arrival and departuse of his stage carriage. as welt as the number of single trips made -
in 4 quarter and such other particulars connected with his business. as the Taxation
Officer niay. by order. from time o time. require, ‘

(2) Any alteration in the tmings or particulars referred o in sub-section (1),
shall be intimated by the operator to the Taxation Officer within fifteen days ol such
alteraton taking efféet.

AR (D Any person aggrieved by an order of the Taxation Officer made under
section 12 may. within thirty days from the date ol reccipt ol such order, preler an
appeal to the Appeltate Authority.

(2) The Appeliate Authority may. atier giving the appellant an opportunity of
being heard pass such orders as it thinks fi. .

{3) Bvery order made by the Appeliate Authority in an appeal ander sub-
seetion €1y shall be tinat,

. Whoever contravenes any ol the provisious of this Act or the rules made
19, Who ntraven w ool th ns of this Actor the rutes mad

- thereunder shall be punishable with fine which may extend o five hundred rupecs and

for the second or subscquent simifar offence, be punishable with fine which may
extended o0 one thousand rupees

"Provided that no court shall, except for reasons 1o be recorded in writing,
imposc a fine of less than five hundred rupees tor any such second or subsequent
offence.

200 (D) Arrcars of any tax or additional tax or peaalty payable under this Act
shall be recoverable as arrears of land revenue:

(2 The iax, the additional tax and penalty payable under this Act shall be
tirst charge on the motor vehicle including its accessories. in respect whereof it is duc.

21, “The appelate authority. orfthe Taxation Officer making any inquiry
under this Act shall have all such powersas are vested ina civit court while trying a

civil suit, in respect ol —

{a) e summoning and cntorcing of attendance ol witnesses, and
examining than on oath or afficmation or otherwise and the issue of
COMMISSION OF ICYUESL O CXAMINC WHIICSSCS]

“(h) compelling anyonge for the production of any document: and
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(¢) punishing persons guilty of disobedience of orders issucd in exercise of
such powers referred toin the preceding clauses.

22. {13 Where an officer authorised by the State Govertunent'in this bebalf,  Detention of
has reason to believe that a transport vehicle has been or is being used by a person »[:131;\:1[:“‘: cae
without payment of tux, additional tax or penalty if any, he may scize and detain the ¢ o
transport vehicle and for the purpose take, or cause o be taken, such steps as may be  payment of tax
considered, by him necessary, tor the sale-custody of the transport vehicle and, in
particular, require the driver of such vehicle to convey it to the nearest police station or
any other place specified b him ¢ .

Provided that the ofticer scizing the vehigle, shadl; within torty-cight hours of

such seizure, send a ceport of such scizure o the concerned Taxation Otficer.
(2) A transport vehicle seized or detained under 4his section shall be refeased
by the Taxation Oficer immediately on payment of the tax, additional tax, peaalty or
other amount due for the non-payment whereof the vehicie was so seized or detained. - 1% (Q,ga 6}20-01

O Qﬁ\b 1‘.‘(3)-whcre the tax, additional tax, penalty or ather amouat due for the non-
g L bz@mem whereof a transport vehicle has been scized or detained under this section, is Hon of
not paid under sub-section (2) within the period of forty-five days from the date of

t seizure or detention of the Vehicle, the Transport Commissioner may, without prejudice
10 any other action that may be taken under this Act, cause the vehicle to be sold by ine of
public auction in the manner prescribed and the sale procceds of such vehicle shalt be 7

5_ adjustied towards the tax, addiliona! tax, the penalty or the other amount due in respect

G of such vehicle and the expenses, if any, of such auction and the balance, if any, shall

l’;; be refunded to lhg owner or the operator of the vchukvl s

(2)"When an offence is so compunded,—

(i) before the institution of the proseculion. the offender shall not be
linble to prosecution for such offence; '
(ir) after the institution of the prosecution. the cospounding shall amount

o acquittal of the oftender and no farther procecdings shalt be tiken against
the person tor the same offence.

25, No Court shall take cognizance ol an offence punishable under this Act  Cognizance of
CXCEPE On A report in writing of the facts constituting such offence made by the  Offenees
Taxation Officer. : '

26. (1) I the person commitling an offence under this Act is a company, the  Offences by
company. as well as every person in ch:'u'gc ol an responsible o the company for the Companics
conduct of its business at the time of the commission of the offence shall be deemed
he quality of the offence.and shall be liable 0 he proceeded against and punished
:-lcuv)rdingly :

Provided that nothing contained in this sub-section stall render any such
person fiable o any punishment, if he proves that the offence was comumitted without
his knowledge or that he exercised all due diligence o prevent the commission of such
offeng. j

(2) Notwithstanding anything contained o sub-scction (1) where any offence
under this Acthas been committed by @ company and it is proved that the offence has
heen commitied with the consent or connivance of, or that the commission of the
olfence is attributable 1 2oy neglect on the part of, any secretary, ditector, mzmagch or
other officer of the company, sych secretary, - director, lhmmgcr, or other officer,
shat! also be decmed (o be guilty of that offence and shall be liable to be procecded
against and punished accordingly.
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B T

Protection of

action tuken in
‘good faith

Power of State

Government 10
siake rules

Power o
remove
difficulties

Ii'.x’plrmaliou—l’or the purposce of this section—

(a) “Company” means any hndv corporate and includes a finm or other
association of individuals: and

(h) “dircctor” in relation (o a firm, means a partner in the firm.

27. No suit, pm\uumm or other fegal procecdings shall lie against the State
Governmeit or any of its officers or servants in respect of anything wich in good faith
is done or intended 1o be done in pursuance of this Act or any rule, order or direction
madg or given hereonder.

28. (1) The State Government may, by notification make rules for carrying
out the purposes of this Act.

- (2) In particular And without prejudice to the “(,l\(,ldhl) of the lmu!ouw
power, the Stafe Government iay make riles mr alt or any of llu. lolluwnw purposu
namely—

(a) prescribing the manner and the fonn in which, -and the authority to
which, application for payinent of tax or ad(lmnndl tax under this Act shall be
presented;

(b} prescribing the torm of any certificate, declaration, notice, receipt or
token and the particulars o be stated lhuun and the m(umu‘ of CXhlhllH\L‘ a
token on & motor vdmk.

{¢) prescribing the manner in which, and the fees on payment of which,
token or certificate may be granted or transterred under this Act;

(d) prescribing geacrally the authoritics by whom, and mannér in which,
any duties in respect of or incidental o the carrying into effect of the
provisions of this Act, may be performed:

(¢} regulating the method of payment and recovery of the tax, additional tax
and penality:

{) regulating the manner in which exemptions from, and refunds of, the
tax or additiona tax may be claimed and granted;

(¢} preseribing the fee for appeal and regulating the maaner in which
appeals may be instituted and heard,

(I} preseribing the manner of service of orders passed or notices issued
under this Act:

(1) prescribing the time for, and manner of, furnishing the gme table and
other particulars under section 171 '

(j} prescribing the manner in which routes are 10 be classified;

(k) prescribing the manner in which the Uttar Pradesh Road Transport
Accidents Belief Trunds shall be administered and utilised;

.

(1) any bther matter for which rules are to be or may be madc.

29. (1) "The State Government may. for the purposes of removing any
dllluul(y by a mmhul order, direct that the provisions of this Act shall. during such
petiod as may be spulhul in the order, have cffect subjcct to such dddpldll(m\ whether
by way of modification, addition or omission. as it may deem to be necessary or
expedient ; -
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Provided that no such order shull be made alter the expiration of twao years
trom the date of the commencement of this Act.

(2) Lvery order made undet sub-seetion (1) shall be laid as soon us may be,
betore both the Houses of State Fegislature: and the provisions of sub-section ¢1) of
section 23-A ot the Uttar Pradesh General Claoses Act, 1904 shiadf apply as they apply
in respect of rules made by the State Government under any Uttar Pradesh Act.

(3) No order ander sub-section {1 shall be called in question i aity court on
the ground that no difficulty as is reterred w in sub-section (1) existed or required 1o be
reimoved., ’

30, (1) The United Provinees Mosor Vehicles Faxation Act 1935, the Utar - Repeal and
’ . \ .. . . .y SaAVings
Pradesh Motor Gadi (Yatri-Kar) Adhiniyam, 1962, and the Utar Pradesh Motor Gadi © &

{(Mal-Kar) Adhiniyam, 1964, are hereby repealed.

R (2) without prcjudice to the generally of section 6 of (hq Uitar Pradesh
Giencral Clauses Act, 1904, the repeal of the enactinents referred to in sub-section (1) :
shall not atfect any Hability wncurred helore the date of such repeal and the pm&ccdings
under such cnactment pending on the said date betore any Lompetent authority or court,
and all procecdings relating (o-any such liability as aloresaid instituted afier the

Scommencement of this Act, shall be continued and disposed of as i this Act had not

come into toree. -

FIRST SCHEEDULLE
(See Scction 4)
PART A
Classification of Vehicles othar than transport vehicles with reference w which rates hd\C been
preserited in Part B and C of this Schedule and Part A and B of the Second Schedule, '
Articte ' Description of Velicles
. Motor (‘.yirlcs‘ Gwhich wrm inciudes scooters and mopeds)——
(1) Not Cxcccdino 8 Ki tograms i weight, unladon:

(2) bixceeding 80K 110«‘: ams inoweight, unfaden but not exceeding SO0 Kilograms unfaden,

1L (D Vehicles not being motor cycles, constructed and psed sofely for the conveyance of persons
and light personal luggage with scating accommodation for not more than six persons,
exclusive of the driver

!
2) Frailers diawn by vehicles covered by this Articie.
1. Vehicles including motor cycles, weighing more than 500 kilograms in weight, unladen,
construcied or adapted for use lm the conveyanee of more than six persons, exctusive ol the
{ f , ‘ driver i—
(1) (e} pot exceeding 2,000 kilograghs in weight. unladen:
(b} execeding 2,000 kilograms bt not exceeding 3.000 kilograums in weight, untaden:
v ' (¢) chccdm" 00 kitograms but nol L\uulm" 4,000 kilogrims in weight, unkaden,
i . i . .
- : ‘ {d} exceeding 4.000 kitourams but not exceeding 5,000 kilograms in weight, unfaden.
r | " {e) exceeding 5,000 kitograms in weight. unladen.

(2) Trailers drawn by vehicles covered by this Arsticle.




PART “B”

Rates of vne time tax on vehicles under sub-section (1) of section 4

' i Rates of one time tax in Rupees
Sertal - Vehicle : . :
no. according Registered Regis- Regis- Regis- Regis- ‘Regis- Regis- - Regis- Regis- Regis- Regis- Regis-
to the -~ on or after tered in teredin. ftered in tered in tered in tered in tered in tered in tered in tered in tered in
Articles thedate of - the year, the year, the year, - the year, the year, the year, the year, the year, the year, the year the ycar.
of Part “*A”  commence- 1987 and 1986 1985 1984 1983 1982 1081 1980 1979 1978 1977
"~ ment of on or ' ' ' of prior
the Uttar after thereto
~Pradesh 1-1-88
Motor up to
Vehicles 4-2-88
Taxatiof™-.
Act, 1997
1 2 3 4 5 6 7 8 , 9 10 11 12 13 14
1 1 500.00 396,00 297.00 198.00 99.00 99.00 99.00 99.00 99.00 99.00 99.00 99.00
2 1(2) 935.00 842.00 748.00 655.00 561.00 468.00 374.00 284.00 187.00 105.00 105.00 105.00
3 (e -3300.00 3029.00  2759.00  2483.00 2218.00 1947.00 1676.00 1406.00 1135.00 865.00 594.00 323.00
4 112 605.00 557.00 508.00 460.00 411.00 363.00  315.00 2066.00 218.00 169.00 121.00 73.00
5 m M (a) N800 532400 484000 4356.00,  3872.00 3388.00 2904 .00 2420.00 1936.00 1452.00 968.00  484.00
6 (D (b) 822%.00 755000 6873.00 6195000 551800 4340.00 4162.00 3485.00 2807.00 2130.00 1452.00 774,00
7 WD)y - 1137400 - 1043000 948600  8543.00 7599.00 6655.00 5711.00 4767.00 3824.00 2880.00 1936.00 992.00
8 LD (d) 1331000 1220900 11108.00 10007.00 8906.00 7805.00 6703,00 5602.00 5401.00  3400.00 2299.00 1198.00
9 Hi(l)te) 13310.00 - 12209.00 11108.00 -10007.00 8906.00 - 7805.00 6703.00 - 5602.00 5401.00 3400.00 2299.00 1198.00
plus plus plus plus plus plus plus plus plus plus plus plus
5324.00 488800  4453.00  4017.00 3582.00 3146.00 2710.00 227500 1839.00 1404.00 968.00 . 532.00
for every forevery  forevery  for every  forevery . for every for gvery for every for every for every forevery  forevery
1000 1000 1000 - 1000 1000 1000 1000 1000 1000 1000 1000 1000
Kilograms  Kilograms Kilograms Kilograms Kilograms ~ Kilograms  Kilograms  Kilograims  Kilograms Kilograms® Kilograms ~ Kil@grams
of part or part or parn or part or part or part or part or part or part or part . Or part or part
Cthercofin thercofin  thereofin  thercof in - thereofin  thereof in - thereofin - thereolin— thereotin- thereof in thereof in - thereot in
excessof  excessof  excessof  excessof U exeessof  excessof  excessof  cxcessof o excessof  excessof  excessof  excess of
- 5000 5000 5000 5000 S600 5000 5000 5000 5000 5000 5000 000
© Kilograms  Kilograms Kilograms Kilograms  Kilograms  Kilograms - Kilograms . Kilograms ~Kilograms ~ Kijograms  Kilograms ~ Kilograms
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1 2 3 4 5 6 7 8 9 10 1 12 13 14

10 @ 1210.00 1113.00 101600 92000 823.00 726.00 629.00 53200 - 436.00 339.00 242.00 145.00

Provided that the rate of tax in respect of alt motor vdmle\ drwu) by petrol shall be doubie of the rates specified ‘mdmst Articles 1. H and 111 or this Part exeept in 1L\pul
ol the following classes of owners, numely :—

(a) anindividual ; ‘
(bj a Municipal Council, Municipal Corporation, Zila Panchayat. Nagar Panchayat or Kshettra Panchaya :
(c) a University established by or under any law : | v‘
{d) any recognised LM)HA[ institution ;
. { ¢) any pubhc ch:u'u;xble trust;
_ _(/) any other Cld\s of persons using momx wmdu tor publu. purposes specified by the %uc (:m ernment in this behalf bv notifications :

Provided further that the rates of tax in respect of all motor vghulu driven by diesel shall be double of the rates specificd against Amdu 1, I and HT of this part.

oelteiteds BBl 2Pt

o, l\l l}‘m}}‘% (J.‘ l,‘\ .
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i’ART b O

Rates of Tax (other than one-tine (ax) under proviso 10 sub-section (1) of Section 4

Serial Vehicles according (o the - Annual rate of tax
no. Articles of Part “A” 4
f 2 ‘ -3
' ' Rs. P,
T 1 - 60.00
2 2) - 90.00
3 e _ 300.00
4 Q. o ' 55.00
s 0 (@) . 52800
6. RGN 748.00
' HI(D () o 1034.00
8 () @) o . 1210.00
9 - (o) | 1210.00+ Rs. 484.00 for cvery

1000 Kilograms or part thereof
in cxcess of 5,000 Kilograms
10 ' mey. ' 110.00

Provided that the rates of tax in respett of all motor vehicles driven by petrol shall be double of
the rates specified in Articles 1, 1 and I of this part except in respect of the following classes of owners,
namely :— -

{a) an individual;

(h) a Municipal Council, Municipal Corporation, Zila Panchayat. Nagar Panchayat or Kshettra
Punchavat; '

{¢) a University established by or under any law;
Ad) any recognised educational institution;
- (¢) any public charitable trust;

{1 any other class of persons using moltor vehicles for public purposes specified by (e State
Government in this behalf by notification : i

Provided further that the rates of tax in respect of all motor vehicles driven by dicsel \hd” be

double of the rates specificd against /\rl\dcs I; 1T and TI of this part.

PART b

j Rates of Tax on Transport Vehicles under Sub-section (2) of Section 4

Article ' ‘ Description of Vehicles ' , Rate of lax:
' _ per Quzmér
T | 2 - S 3
1. Vehicles plying tor the conveyance of passengers and light personal luggage of pa«cﬁﬂcrs Rk, P
(1) with seating Lamulv for not more than three persons exclusive 01 the driver; 95.00

(2) with scating capacity for four persons exclusive of the driver; , ) S 18500,




TPV TRy W T, 1S g, 1097 _ 41
t 2 . 3
(3 with seating capacity for more than four bt not maorc than six persons . s, .
exctusive of tie driver:
{a) three-whedlers ' 185.00
: )
(b} others: 230.00

() with seating capacity for more than six persons but not more than twelhve persons
exclusive of the driver
() 11 intended for ase on “A-Class™ roulc 350,00
.. . ’ e ~ £ . . : 5
(b} il intended tor use on *B-Class™ route 3 250,00

{5} with .scming capacity for muore than twelve persons bat not more than twenty

- : < persons éxclusive o the driver
'(u) it tnteaded Gor use on " A-Class™ route
{1} Tor e fiest twelve scats— 350.00
(i) tor every additionad seat— 0,000
(h) iCintended tor use on “B-Class™ route
(1) for the first twelve seats— ' 250.00
(1) for every additional seat— 25.00

(6) with scating capacity for more than twenty persons but not more tian thirty-tive

persons exclusive of the driver
ad it micmkﬂ for tse on _'.‘,A-(‘luss"", TOUte ‘ = ‘
(1 for _(hc: st l\\'cm_v;\'cz\ts—-— = - ‘ . CSO0.00
F (i) forevery additional st — : . . 35.00
(b1 il intended for use on “B-Class™ soote
(i) tor the first twenty scals— ' 450.00
(i for cvery additional scat— EERIEEY
(7)) with.scating capacily for more tum thirty-five persons exclusive of the driver
{a) if ended for use on “A-Class™ route -~ . Rs. 1113.00 +
R, 45.00 tor
cvery seat i
excess of thirty -

. five seats,

{hi n intended tor use on “B-Cliss” route :— , Rs. 900.00 +
Rs. 35.00 lor
. every seut it

exeess ol iy~
five seats,
Explanation : For the purposce of this Avticle. fifty per cent of the sanctioned
standing capacity, iCanv. shall be reckoued as additional scating capacity.
1. Vebigles plving for hire for the conveyance of limiied namber of passengers and  the

wansport of a mited guantity of passcagers” goods, the tax pavable ander Acticle Tin

tespect of the authorised nwmber ol passenger seats in addition o tax for every metric

Jon of the registered fadan weight of the vehicle, or part thereof ' 45.00

HE Vehicles plying tor transport of goods onty excluding tratlers attached to- tractors,

| which trailers are used solely for agricultural purposes, for cvery metric ton of the
! registered ladan weight of the vebicle, or part thereof
i (i) for ong region i . ‘ EARRE

{11} for more than one region | SRRAY
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2 3
i . . 2 k . i
IV Tractor by which trailer is drawn and which is used for purposes other than agricultural Rs. P,
purposes-tax tn additon 1o te i paid ia respectof the trailer or trailerns drawn by it 45.00

{xplanattion s

(1 Where any motor vehicle is used for various purposes of i Soch i mannger as o caose 1 o be
Gaxable uader more than one Article oi this Schedule. the tax pavable shih be at the highestappropriate
rate.

(2) Where o motor vehicle is equipped with sleeping berthis, cachi steeping berth sbhall Tor the
purposes of Artickes Land ol this partbe regarded as the cquivadent of fwo passenger scats. :

C (3 Dvery teatler stiached oo drawa by aomotor vehicle, whicl is taxable under any of the |
T Articles T and IV of his part be regarded as a separate motor vehicle lible to appropriate taxas:

speciticd in that Article,

SECOND SCHEEDUTE -
(See SL’_('Ii(_nl 12
PARTA™

Rutes of reftid of one tine 1ax under sub=section (33 of Seetion 12,

v

Serial no. Vehicles according to the : Aount to be refunded tor
Articies of Part “A” of ' cach month of non-use of
the Farst Schedule the motor vehicle

{in rupees)

| 2 3

L | HD) A 2.00

> | T | 200

3 (1) 13.00

4 . (2 | | | 2.00

5 S HECD (a) - 24.00 _
o LT () , V ‘ 3400

7 o Wi ' . 47.00

s | 1 e | S5.00

9 {, tHchy(e) ; . : S5.00 +
RS 22,00 for every 1000
kitograms or part theeeof

i exeess of S000 kitlogratas,

10 o i) ‘ a0

Provided that the rates of refund shall be-double of the amounts specified above in respeet of al.
vehieles i respect where of tax at double rate has been paid ander the provisos o Part "B of the Firste
Schedule. ' S




&

PART =

B

Rateys of refund of one-time 1ax under sub-section (33 of Section 12,

’ ‘ Amount 10 be refunded (In Rupees) incase the age of the vehiches trom the mionth of its odginal registration isi—
Serial Vehicles - Notmore  more than more than more than more than more than more more more mose e
no. according than one one year two years three yeurs four years five veurs  sixvears  thunseven - thancight  thannine than wn
1o the Articles . year but not but not but ol but not | but not but not yeans oo years vears
of purt “A” of more than - more than . more than more than more than. . more than but not but not ~but not but not
Ist Schedule Lwo years three years {four years five years six years  seven years  more than - more than more than i
S — ' ' - eight years nincyears e yeurs thn
cleven
. yeurs
1 2 3 4 5 6 7 8 O ft) I 12 i3
] D) 297.00 198.00 99.00 - Nil Nil Nil Nil Nil Nil Nil Nil
o2 D 748.00 655.00 561.00 46%.00 374.00 281.00 187.00 105.00 Nil Nil Nit
3 I 2759.00 2488.00 2218.00 1947.00 1676.00 [406.00 1135.00 365.00 594.00 2300 Nil
4 12 508.00 460.00 411.00 363.00 315.00 266.00 218.00 169.00 121.00 73.00 Nil
S W) 4840.00 4356.00 3872.00 3388.00 2904.00 . 242000 . 1936.00 (432,00 968.00 48400 Nil
6 W(ibi 6873.00 6195.00 5518.00 4340.00 4162.00 3485.00 2807.00 203000, 143200 774.00 - Nil
7 Wb 9486.00 7543.00 7599.00 6655.00 5711.00 4767.00 - 3824.00 2830.00 1936.00 Y2 00 Nil
8 () 1110800 10007.00 8906.00 7805.00 6703.00 5602.00 4501.00 3400.00 0 229900 - 1198300 Nil
g HEIy(e) -11108.00 10007.00 8906.00 7805.00 6703.00 5602.00 4501.00 3400.00 2299.00 1198.00 Nil
Plus Plus Puls Plus Plus . Plus Plus Plus Plus © Plus Nil
4453.00 4017.00 3582.00 3146.00. 2710.00 2275.00 1839.00 1404.00 968.00 3200
for every tor every for every for every for every for every for every for every for every for every
1000 1000 1000 1000 10060 1000 1000 1000 1000 1000
Kilograms Kilograms  Kilograms  Kilograms  Kilograms Kilograms  Kilograms  Kilograms . Kilograms  Kilograms
or part or part Or part or part or patt orpart or part Or part f part or part
thereof. thereof thereof thereot thereot thereot thercof therent thereol thereol
in excess in excess in exeess i exeess N exCess 1) CXCCSS in excess i exeess N eNCEsS 10 exeess
of 5000 - of 5000 of 5000 of 5000 of 5000 of 5000 of S0(K) of 3000 of 5000 of 3000
Kilograms Kilograms ~ Kilograms  Kilograms  Kilograms — Kilograms  Kilograms — Kitograms  Kilograms - Kilograms
1016.00 920.00 823.00 726.00 §32.00 436.00 339.00 242.00 143.00 Nil

10 1)

Provided that the rates of refund shall be double of the wnounts specitied abo

provisos to Part "B’ of the first schedule.

629.00

"

ve.in respect of all vehicles in respect whereof tax at double rate has been paid under the
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THIRD SCHEDULL
, (Sce Section 3)
Rates of additional Tax on goods carruages

- @_4’,‘2&

(AY Additional tax ”“("“‘d“(“opﬂramg under - permus ;;rame(‘ by ?udlortues. having

= fur 1sdxcncn within unar Pr"dfsh" SHbQ c‘; 4{2@63

Article — e s e e 1cr

(. owidhed by Ajace

3

registercd—taden—weight-of thu

S , ; ,
1. ,_Jlkmvm-—o"“ﬁ“J @4”"03 .00 ~5°&‘93 Ql\ | 2023
(i) for one region ,Sﬁfﬁﬂ/pu mctric on of the |
ngluul laden weight of the
- vehicle or ‘mlhuu)l '
D A g oo Subg by Al2003
{i1) for more than one region : Co Ry, W metric won of the

registered laden weight of the

vehicle or part thereof.

Explanations : © Y7 ’H'ey( :b(j 4 ;ng

(l) Where any -motor vdmlu is lddek under, morc th.m one Amdc of ths Sdu.duk, thc

Additional T4 ;mydbk at the highest d[)pmpndlc fate.

-

(2) The ermRChill routes™ means all roads lying within Pithoragarh, Almori, Chamoli.
Uttar Kashi and Tehri Sarhwal districts, Tehsif Chg ukmm of I)d}mdun district and those pnﬂioﬁx ol
Nainital, Udham Singh Nagar and Garhwal districts which tic on lhc torth ol the base of toot hills
from Tanakpur in the cast ridat along K(nhgndam. Ramnagar. Kotdwara to Luxaman Jhula in the

West and also all roads beyond Mgnicipad limits of Dehradun town towards Massoorie side.

ating under national permit ranted under sub-section (12) of
section 88 of the Motor Vehickes Act, TORS by o State other than the State of Utar Pradesh or d_
Union Territory shall be Rs. 500000 tor cachh v or part thereof.

B) Additional tax on a goods carriage o

lf‘(,)[_IR;“l SCHEDULE
(See section 6)
Rates af Additional Tax on stage ¢ mnave;

i, In uspu( m vehictes, other than Omni hux w h“n used s contraet cdrriage. operiding in plains.

excluding Meeruat An(! lhum Riouane: " s
o Sulbd By 3)ac06

‘*(a) Rate of additional Tax on each scat -

/ N . ’, -n
Sl Distance Run in a quarter (in Kms.) Amount o.f quarterly tax (i
. rupees)

No:
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2 3 4
i 2 _ -
oo lbﬁiding ST00. but not. e v ; L
excdeding 7200 890982 cD 23608 2\ OD
e Subg bl lix(:e?‘% 7200 but not ‘ R N
’ q‘wgcxcccqmv 9000 v op:t& 9000 HAO- DTG OO 346:00 302 OD
) Exceeding Y000 but not a
cxeeding 11700 402-60 UHK. S _ 4960-BU-oD
6. Fxceeding 1700 but not
cxceeding 14400 -\»95-005@5’ b $53-00 Q0 CT
7 Fxcceding 14400 but nat :
exceeding 18000 6900 T1oeB.oD 69+ 787 - 00
o6 \T70D 187CT 195U
I 8 Eixceeding 18000 éw.%e%,s E5500 for  Rs. 69480 plus Eﬁm
b ' every 4500 Kms. for every 4500 Kms,

or pact thereof. ., ot part thereol.

Provided that the additional tax on a stage carriage operating within the limits of a corporation o 4
municipality shall be Rupees 4,200/ per quarter in respect of a stage carriage having not more than 35
seats and Rupees 6,000/ per quarter in rcsbccl of a stage carriage having more thaa 35 scats.

(b} Rates of additional tax on stage carriages covered by temporary permits issued for the
conveyance of passehgers on special occasions such as to and from fairs and religious gatherings
and for marriage partics, tourist parties or such other reserved partios:—

(i) For vehicles with seating capacity
for not more than 42 persons
exclusive ol the driver and
conductor:

(i) For vechicles with scating
capacity for more than 42
persons, exclusive of the driver

and conductor:

Rs. 135.00 per day in addition to the tax payable
under clavse () of Article 1 tor the number of
days tor which the temporary permit is issued.

Rs. 225,00 per day in addition to the tax payable
under clause (a) of Articte 1 for the number of
days for which the temporary permit is issued.

Provided that the rates of additional tax on express, semi deloxe, defuxe and air conditioned

stage carriage shall bei--

(D) express

(ii)  semi delixe

(ifif)  deluxe

(ivl  air conditioned

Five per cent higher than the rates under Clanse

{a) or clause (M) of Article L as the case may be.

Light per cemt higher than the rates under clause
(a) or clavse (H) of Article 1, as the case may be.

Twenty per cent higher than the rates under
clause (a@) or clause () of Article 1, as the case
may he.

Filly per cent higher than the rates ander clause
(a}or clause (h) of Article 1, as the case may be.
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1. Inorespeet of vehicles, other than Omni bus when used as contract carriage, operating in Mcerut

Regien.,
() Rates of additional tax on cach seat t—
Serial , Distance run ina guarter ~ Amount of Quzmcrly’ Tax
no. (In Kmx.) . -
On "A” Class : On ‘B Class
routes roules
1 2 : 3 4
Rs, P. Rs. P
. Upto 4500 ' : 174.00 ’ 194.00
2 Fxceeding 4500 but not
) exeeeding 5700 22100 .246.00

3 Exceeding 5700 but not :
exceeding 7200 279.00 311.00

4 Fxceeding 7200 but not
exceeding 9000 348,00 e 38900

‘ 5 Fxceeding 9000 butnot

exeeding 11700 45300 505.00

6 Fixceeding 11700 but not
exceeding {4400 557.00 o 4 622.00

7 Iixceeding 14400 but not _
exceeding 18000 ' 697.00 , _ 77800

8 Jixceeding 18000 Rs. 697.00 plus Rs.174.00  Rs778.00 plis Rs. 19400

for every 4500 Kms, Jfor every 4500 Kms, ™
or part thereol, or part thereot.

Provided that the additional tax on a stage carriage operating within the lumits of @ corporation or a
municipality shall be Rupees 4.200/- per quarter in respect of @ stage carriage having not more than 38
seats and Rupees 6,000/ per quarter in respect of i stage carriage having more than 35 seats.

(h) Rates of additional Tax on stage carriages covered by temporary permits issued for the
conveyance of passengers on special occasions such as to and from fairs and religions gatherings

and lor niriage partics, tourist parties or such other reserved partics:-—

(i) Lor vehicles with seating capacity Rs. 135.00 per day in addition to the tax payable
for not more than 42 persons under clavse (@) of Articte 1 for the number of
exclusive of the driver and days for which the temporary permil 18 issucdd.
conducton ‘

firh - Vw \'<;rh;;"ics with  scating Rs. 225,00 per day in addition to the tax payable
Cienn v for more than 42 under clause (a) of Artcle TH for the number of
s, exclusive of (he driver days for which the temporary permit is issued.

and conductor:

Provided that the rates ol additional tax on express. semi detuxe: deluxe and air conditioned
stage carripge shall ber—

(1) oxpress Five por cont hisher shan the res windes
clawse ra or clause (D) of Articte 1 s it o
mayv he,
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Fight per cent higher than the rates under
clause (@) or clause (h) of Article HE as the casc
~ - may-bes ’

(ii}  scmi deluxc

‘Twenty percent higher than the rates under
clause («) or clause (h) of Adticle HI, as-the case

(i1)  deluxe

may be.

(iv) air conditioned Fifty per cent- higher than the rates under

clause (aj or clause (h) of Adicle 1L as the case
may be. ‘ ’ '

IV. In respect of vehicles, other than Omai bus whén used as contract carriage, operaling in Jhansi

, Region. ' A , Su)}'b l’%
“(a) Rate of additional Tax on each seat .= SUM ﬁﬂA_ 3@@0 ¢ _?i)g‘______

‘ Sl Distance Run in a quarter (in Kms.) Amount of quanerly tax (ln erly Tuax
{1 No. , rupees) ’
On‘A’Class  On‘B’Class - On B Class
| routes ‘ routes ' roules
! 1 .2 3 4
| I Upto 5700 . 192.00 215.00 4
i 2 Exceeding 5700 but not exceeding 7200 24400 271.00 \&%*2‘0
3 Exceeding 7200 but not exceeding 9000 265.00 294.00 | 600
4 Exceeding 9000 but not exceeding. 344.00 383.00 : \8’7‘ oln)
, 0. . . , A
1S . Exceeding 11700 butootcxceedmg 42400 473.00 o oo
Gt e 14400, 0 ST ' EE : o S 700
"6 Exceeding 14400 but not exceeding . 529.00 590.00 . a%u.op
18000. s000
7 Exceeding 18000 ' 529.00 plus  590.00 plus 382 o1
192.00 for 215.00 for 3500
every 5700 every 5700
Kms. or part Kms. or part “, r’s?{ ,‘@3
thereof thereof 5 2 75}
Provided that the additional tax on a stage carriage operating within the limits of
a corporation or a municipality shall be Rupees 4200/- per quarter in respect of a stage ;b fus W
carriage having not more than 35 seats and Rupees 6000/— per quarter in respect of a P m ]
stage carriage havmg more than 35 seats. :r’y 4300 Kms.
e g e thereol

Provided that the adddtional tax on a stage carriage operating within the limits of a corporation or a
municipality shall be Ruppc;z 4,200/- per quarter in respect of a stage carriage having not more than 35
scats and Rupecs 6,000/~ per quarter in respect of a stage carriage having more than 35 scats.
(b} Rates of additional tax on stage carriages covered by temporary permits issued for the
conveyance of passengers on special oceasions such as 1o and from fairs and religious gatherings
and {or marriage partics. tourist parties or such other resceved pastics:—

(i) For vchicles with scating capacity Rs. 135,00 per day in addition to the tax payable
for not ' more than 42 persons under clause (a) of Article TV for the number of
exctusive of the driver and days Tor which the temporary permit is issued.

conductor;
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.
(i) Tor wvechicles with  seating R&. 225,00 per day in addition o the tax payable
capacity  for more than 42 vnder chese (ai of Article TV for the number of
persons, exclusive of the driver davs {or which tae temporary permit is issucd.

and conductor:

Provided that the rates ol additional (ax on express, semi defuxe, deluxe and aic coaditioned

stage carnage shall bei-— -

(i) express Five per cent higher than the rates under
{ &
clause (o) or clause (b ol Article TV, as the case
may be.

(ir)  semi defuxe Eight per cent higher than the rates under clause

: fa) or clause (0} of Article IV, as the case
may be.

(i) deluxe Twenty per cent higher than the rates under
clause (a)or clause (D) of Article TV, as the case
may he.

{rv)  air conditioned i Lilty per cent higher than the rates under clause
fa) or clause (B) of Article TV, as the case may
be. ‘

V. In respect of Contract Carriage -—

fa) covered by permiis issued under section 74 or sub-section (9) of section 88 of the Motor

Veheites Act, 1988 by authoritics having jurisdiction within Utar Pradesh:-—

Amount of Quarterdy Tax (in Rupees)

{1} Motor Cab 1927.00
{i) Maxi Cab 8300.00
(i1} for vehicles with seating capacuy 13709 .00

for more than 12 pessons but not
more than 20 persons exclusive
of the dirver and conducior.

{iv) for vehicles with scating capacity 20563.000
or more than 20 persons but oot 4
more than 41 persons exclusive
of the driver and conductor. '

{v) tor vehicles with seating capacity of 2404600
42 persons and above exclusive of
the driver and conducton,

{vi} for defuxe bus , 278600

fosih e

“(b) Covered by permits under sub-section (9) of Section 82.5 of thie .
Vehicles Act, 1988 read with Motor Vehicles (All India perrfuts ‘for. T?,UflSt
Transport Operators) Rules, 1993 issued by authorities having )ur!sdlcﬂon

outside the State of Uttar Pradesh :—




=
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Explanations : (1) D

N

1 total gquarterly tax payabice under this Schedule on a stage carriage shall be

such number of times of the tytes given under Articles 1, U, 111 and 1V above, as the maximum number of

seats permitted by the Registdring Authority under the relevant provisions of the Motor Vehicles Act,
T988. FFor this purposc, Lifly pencent of the sanctioned standing capacity. it any. ol a stage, carriage shall

be reckoned as additional scatingyeapacity, with the fraction of a seat being counted as one seat.

{2) The guarterly run dfslancc of a stagk carriage under sub-clause (@) of each of the Articles |, 11,
11 and IV of this Schedule shath be such numbers of one way trips as are permitied under the couditions of
the permit multiplicd by the totat kilometses involved in one such trip. '
{3) Undil such tine as the timings and uips are fixed by the State Transport Authority or the
Regional ‘Transport Authority, as the case may be, an operator shall pay additional tax on the quarterly run
y shistance w be arrived at on the basis of trips operated by the vehicle prior to the enforcement ol this Act.

{4) “Express Stage-carriage” means a stages carriage which:—

{a) operates-on a route fength of not less than 200 kilometres except Lucknow, Kanpur route

.

and stops only at District and "Fahsil headquarters:
() conforms to the following specifications: —
(1) cach passenger’s seat— _

(1) should have a minimum area of 40x38.5 centimeters measured on the straight tines

along and at right angle 10 the [ront of cach scat;

(i} should be provided with 9 centimetre thick scat cushion:

(¢ii) should be provided with back rest of height of 56 centimetres with- 2.5
centimetres thick cushion with terryeot rexine cover and head rest of 40/15.24

centimetresx23 centimelres.,

(I1) Seating arrangement—=Seating layout should be three and two on cither side, all scats

facing forward with a clear space of not fess than 66.2 centimetres between the back of scats
within 28 centimetres leg space.

(D Windows—113 centimetres wide fitted with safety glasses conforming o the
« down i Rule 100 of the Central Motor Vehicles Rules, 1989,

specticaions |
(V) Drive’s Cabin—DPrive’s Cabin should be hall partitioned, and
(V) Should have the facilitics of an audio system and internal floorescent tube-fighting.

(5)  Semi-detuxe stage carriage means o stage catringe which conforms to the following

specilications:—
(h) cach passenger’s scat:—
(1) should have a minimum arca of 40x40 centimetres measured on the straight lines
along and at the right angle to the front of cach seat:
(ii) should be provided with seat cushion ol 9 centimetres;

5/ (i) should be provided with back rest of the height of 61 centimetres with S centimetres
thick cushion with foam rexine cover and head rest of 4071778 centimelyesx26.67
centimetres. .

(I Seating arrangement—Seating Jayouy should be three and two on cither side, alf seats
facing forward with a cleae space of notless than 712 centimedres between ghe back of seats with
30 centimetres leg space.

(1D Windows-— 1425 centimetres wide fitted with safety glasses contorming o the
specifications laid down in rule 100 of the Ceatral Motor Vehicles Rufes, {984,
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(V) Driver’s Cabin—Driver’s cabin should be hadt pactitioned. and

(V) Shouid have the facilitics of an audio system and internal fluorescent tube lighting.

(6) “Deluxe stage carriage™ or "Deluxe bus” means a bus which conlorms (o the following
specifications : &

(1) cach passenger’s seati—

(i) should have a minimum arca of 45.8x45.8 centimetres measured on the straiglit
fines aloag and at right angle to the fiont of cach scat:
(ii) should be provided with scat cushion of 10 centimetres;
(iii) should be provided with back rest of height of 71.2 contimetres with S centimetres
thick cushion with foam rexine or tapestry cover and “head rest of 40/17.78
centimetresx26.67 centimietres, ‘

(1) Seating arrangement—Seating fayout should be two and two on either side, all seats facing
forward with a clear space of not fess than 71.2 centimetres between the back of scats with 38
centiimetres feg space.

() Windows—142.5 centimictres wide fitted with filined safety glasses conforming to the
standards faid down by the Burcau of Indian Standards, » '

(V) Driver's Cabin—Driver’s cabin should be fully partitioned, and

(V) Should have the tacilities of an video system and internal fluorescent tube lighting.

(7y For the purposces of this schedule, seat will not include the drivers and the conductor’s seal.

(8) Where any motor vehicle is taxable under more than one of the Articles of this Schedule, the
additional tax payable shall be at the highest appropriatc rate.

(9) 1INts mean and includes—

(d) diy

. . . Sy . ey . QO
icts of Pithoragach, Almora, Chamoli, Uttar-kashi and Telni Garbwal: — G’YY\J‘{ (90‘1 AZ‘L *3

(f} TehsilNChakeata of district Dehradun;

(¢} those poNjons of Nainitad, Udham Singh Nagar an Garhwat districts which lic on the

north of the hase

13, N —
s

Joot hills from Tanakpur i the casi f\whit o

Kotdwara to Laxman Ihga in the west and

() arca lying towards Migouric out side the munaapat limits ol Dehradun. .

(1)) “Thansi region” means districts of Lalitpur, Jhansi, Jalaun, Hamirpur, Mahoba and Banda.

(1D "Meerut region” means districts of Muzallarmagar, Meerut, Ghaziabad and Bulaodshuhr,

(12) In this Schedule, the expressions *Corporation” and ‘manicipality” shalt have the meanings
respectively assigned 1o themn in the Unar Pradesh Municipal Corporations Act, 1989 and the Ugar Pradesh
Municipalities Act, 1916,

FIFTH SCHEDULE
A{See section 6)
Formula of Additional "Fax payable by the Uttar Pradesh State Road Transpon Undertaking, under
section 6 )

(ix2

%]

I this Schedule—G" siands for grass receipes of the undentaking on accoutd of passenger waftic
during any calendar mongh.

.
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SIXTi SCHEDULE
4‘3“,: ek ||“n ’_,..L.-w- e

The rates of Addmonal 'I‘ax payablu under section lO by transport vehicies

plymg in Utar Pradesh under a temporary permit granted by an authority having

juﬂSdlC{lOﬂ’ outside Uttar Pradesh.

I. Goods Carriages Rs. 50.90 per day for the number of days of
) operation in Uttar Pradesh. . s n
“‘II-Public Service Vehicle Rate of additional Tax per seat per day
Type (in rupees)
(a) Ordinary 40.00
(b) air conditioned 50.00"
(i) Upto 7 éays 150.06
1; Hxceeding 7 s but not 400.00
exceeding 30 da
(iéi) Exceeding 30 day. 400.00 plus

(b} Delux or Semi Delux \or
Air-conditioned Public Servi
Vehicles—

(i) Up to 7 days

(it} Exceeding 7 days but not
exceeding 30 days

(1] Exceeding 30 days

" NN B T =t
PR Sen Ta et g

2 1H2 o

additional tax calculated at the rates specified
against serial numbers (i) or (ii). as the case
may be, for the days exceeding 30 days.
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No. S16/2)/X VII-V-1—1 (KA)-5/1999
Dated : Lucknow, March 3, 1999

NOTIFICATION
Miscellaneous
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Govemor is pleased 1o
order the publication of the following English transiation of the Uttar Pradesh Motor yan Karadhan (Sanshodhan)
Adhiniyam, 1999 (Uttar Pradesh Adhiniyam Sankhya 5 of 199’9) as passed by ﬂ'IE Ullar Pradesh Legislature and_
assented to by the Govemor on March 3, 1999 :—
THE UTTAR PRADESH MOTOR VEHICLES TAXATION ( AMENDMENT} ACT, 1999
: (U. P. Act no. 5 of 1999)
(As passed by the Uttar Pradesh Legislature)
Al :
ACT

to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997,

4

ITIS HERERY ¢nacted in the Fiftieth Year of the Republic of India as follows *—

Shorr titte and P 1) This Act inay be called the Uttar Pradesh Motor Vehicles Taxation ( Amendinent)
CIHTME v nl Act. 1999

$ 23 It shall be deemed to have come 1o foree on November 9, 1098
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section 9 of the Uttar Pradesh Motor Vemcles Taxanon Act, 1997 hereinafter referred
cipal Act, in sub-section (i) for clauses (m) and (iv) the following clauses shall be

amely :—

iii) the additional tax payable under clause (a} of sub-section (1) of section 5 shall be .

ble in advance on or before the fifteenth day of January, April, July and Oc'ober in
year ; '

v) (@) the additional tax under section 6 [other than a case to which sub-clause (b)
es] shall be payable in advance on or before fifteenth day of each calendar month at the
3f one-third of the rate specified iu the Fourth Schedule ;

») the additional tax payable under section 6 in respect of vehicles covered by -

orary permit issued for the conveyance of passengers on special occasions, such as to
‘rom fairs and religious gatherings or to carry marriage parties, tourist partics or such
- reserved parties shali be paid at the time of issuance of such temporary permit .

in section 12 of the principal Act,—

a2 sub-section (1) for the words “complete calendar month”, the words “thirty days”
ituted; .

ﬁer sub-secuon (7) the foilowmg sub-secuon shall be inserted, namely:—

Amendment of

section 9 of U.P,

Act no. 21 of
1997

Amendment of
section i2

Where the operator, or as the case may ‘be. the owner of a motor vehlcle is unablc o

“vehicle dde to an accident of the said vehicle and the certificate of registration, the

. issued in respect of the said vehicle and the permit, if any are surrendered to the -

icer within a week from the date of such accident together with a copy of the first
:port, such suxrendershallbedeemedtohavebeeumadeon theda(eoftheaccldmt.

the First Schedule to the prmcnpal Act, in Pan “D” in the table,

1 Amclel —_

1'clause (4) in column 3, for txgures “250 00” appearmg agamSI sub—clause (b) the' ‘

X)"-shall be substituted;

n clause (5), in sub-clause (b) in column 3, for the figures “250.00" and “5 00"
«ainst item (i) and item (i) respecuvely the ﬁgums #201.00” and “8.00" shall
€ substituted;

in clause (6), in sub-secuon (b) in co]umn 3, jor the ﬁgures “450 00" and “30. 00”

ainst item (i) and item (ii) respectively the ﬁgures “265 00” and’ “11 50 shall .

e substituted;

in clausc (7) in column (3) for the words and fi gures “Rs 90000 + Rs. 35.00"
;ainsf. clause (b) the words and figures “Rs. 438.00 + Rs. 17.00” shall be

n Arucles II and m for the words “reglstered laden welght" the words “Gross vehicle
be substituted.

the Third Schedule to the principal Act,——

1 Article [ and 11 for the words “registered laden weight” wherever occurring the words
> weight™ shall be subsrituted;

efore Explanations, the following proviso shall be inserted, namely —_
vided that the rate of additional tax in respect of the goods carriages carrying

gricultural produce, mincrals and petroleurn goods shall be half of the rates specified
ssfand B

Amendment of
the Third
Schedule

s - ’3 ﬂw

T




¢c) in Explanation (2) for the words “Uttar Kashi” and “Tehri Garhwal” the words “Lt
Kashi, Rudra-Pravag, Champawa. Bugeshwar and Tehri Garhwal™ shail be substitused.

Amandment of 6. in e Tourth Schedule te the principal Act—

H ._v|

{1y Article 1

(aiin Cleuse ini—

Gy for fpures 1SS AN and T3 appearing b colunans B oand 4 respochively agan

. 7 . N Atk . Lol £t . . ager e . I \(l
serigd aamber boone figares T THLGH ;a_;;.._: 156,007 bt f‘,\_(x,'\,{;r,n e subituiod,

G2 for figures TGO snd T IS 007 apnewring i columa 3 and 4 respectively agni
sevial number 2, tie fignres “176.007 and " 197007 dhiall vespectveiv be substituled;

& “248 SEFTand CIT0 0T apreaning o colamns 3 and 4 respectively agair

(1 fer 1ige Z
gures “223.007 and D4R 007 <hiall respeciivel be subsritured;

seriad namber 3, the

T

[34

o
i1

) for fi ourn s “210.007 and *345.007 appearing in columns 3 and 4 respectively agad
serial number 4, the figures “279.007 and “311.00" shall respectively be substituted,

(V) for figares "402.00” and “449 .00 appearing in columns 3 and 4 respeciively agai
serial number 5, thc figures “362.00” and “404 (0" shali respectively be substitued,

(vi} for figures “495.0(" gnd “533.00” appeanng i columns 3 and 4 respectively agai
serial number €, the figures “446 00” and “498.00 shall respectively be Substituted;

{vii) for figurcs “619.00° and “691.00” appearing in columns 3 and 4 respectively agais
serial number 7, the figures “557.00" and “622.007 shall respeciively be substinued;

{viii} fer words and figures “619.00 plus 155.00” and “691.00 plus 173.00” appearing
columns 3 and 4 respectively against seriai number &, ihe words and figures “557.00 plus 140.0
and “622.{X) plus 1536.00" shall respectively be substituted,

{b) in clause (b),—
afier the existing proviso ap;ysanng 4t the end. the following provnso shall bc insert:
namely:— ; ,

“Provided further that for cak-ulation of additional tax under clavse /b) the number of day
stage cart uagc covered by the temporary permit is operated out of Unar Pradcqb shall not be iak
into accoum

) in A:uclc H—

(a) in clause (@), — .

(1) for figures “155.00” appearing in column 3 against serial number 1 the figure “140.(
shall be substitided: ' ’ AR

5y for figures "197.00" appearing in columns 3 against serial number 2 the fig

“177.007 shall be substiiuted.;

(1ii) for figurc “248.00” appearing in column 3 agamsl scrxal nunber 3 the ﬁgurc “223.4

shall be substituied ;

{iv) for figure “311.00” appeanag in column 3 against serial number 4 the figure “280
sianld be substiruied ;

~8Y for figure “404.00" appearing in column 3 against serial number § the figare “364.
stft be substituted ;

" (v} for figure 497 (07 appeantny i column 3 against serial number 6 the figure “3447
sho} be substituted |

(vit) for figure "621.007 appearing in coltinn 3 against serial number 7 the figure “559,

st Y e suhstituted .



(viii) for words and ﬁuurés “621.00 plus Rs. 155.00" ahpearing in column 3 against serial
qumber 8 the words and figure “559.00 plus Rs. 140.00" shall be sudstituted ;

(b) in clause (b),

after the cxisting proviso appearing at the end, the following proviso shall be inserred,
amely :— ‘

“Provided furiher that for calculation of additional tax under clause (£) the number of days a
tage carriage covered by the temporary permit is gperated out of Uitar Pradesh shall not be taken
-to account.”

(3) in Articlc I1I,—

(a) in clausc {a),—

(i) for figures *174.00" and *194.00™ appearing in columns 3 and 4 rcspecuvcly agamsl
erial number 1 the figures “157.00” and “175.00” shall respccnvely be substituted ;

(ii) for figures *221.00” and “246.00” appcaring-in columns 3: ‘and 4 respectively agamst
arial number 2 the figures “199.00” and “221.00" shall respectively be substituted ; -

(iii) for figures “279.00” and “311.00” appearing in columns 3:and 4 respecme]y agamcl
aial number 3 the figures “251.00” and “280.00” shall respeciively be substituted ;

(iv) for figures “348.00" and “389.00” appearing in columns 3 and 4 respect_iveiy égainst
xrial number 4 the figures “213.00” and “350.00” shall respectively be substitured ;

(v) Jor figures “453.00” and “505.00” appearing in columns 3 and 4 réspcc(ii'ély"égaiﬁét
'rial number 5 the figures “408.00™ and “455.00" shali respectively be substuuted ;

(vi) for figures “557.00" and “622.00" appearing in columns 3 and 4 respectively against
rial number 6 the figures “501.00” and “560.00” shail respectively be substituted ;

(vii) for figures “697.00" and “778.00” appearing in coluinns'3 and 4 respectively against
rial number 7 the figures “627.60” and “700.00" shall respectively be substituted ; .

(viii) for words and figures “697.00 plus Rs. 174.00" and “778.00 plus Rs. 194.00”

spearing in columns 3 and 4 respectively against serial number § the words and figures “627.00
as Rs. 157.60” and “700.00 plus Rs. 175.00” shall respectively be substituted ;

(b) in clause (b)

after the existing proviso appearmg ai’the end the followmg provmo ehmi be inserted,
mely (—

 “Provided further that for calculation of additional tax under clause (b) the nuinber of daysa

ige camage covered by the temporary permit is operated out of Uttar Pradesh shali not he taken
10 account,”

(4) in Article 1V,—-
{a) in clause (a),—

() for figures “116.00” and “130.00™ appearing in columas 3 and 4 respectively against
rial number 1 the figures *104.00” and “117.00” shall respectively be substituted

(i) for figures “147.00™ and “164.00” appearing in columns 3 and 4 respectively agéinst
tial number 2 the figures “132.00” and “148.00° shall respectively be substituted ;

(iii) for figures “186.00" and “207.00" appearing in columns 3 and 4 respectively against
fal number 3 the figures “167.00” and *“186.00" shail respectively be substiruted ;
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Adjustment of -

the excess

amount of tax or

additional tax
paid

Repeal und
saving

v, f()r flourc§ “232 OO" and “259.00" éppe‘mng in Lolumns 3 and 4 rc¢pccm cly agaum
serial number 4 the figures “209.00™ and *233.00" shall respccuvel) be substituted ;

(v) fm figures *302.007 and “337.00” appearing in columns 3 and 4 respectively agamq
senal numbcr S the figures “272.007 and ~303.00” shall respectively be substituted ; ¢

(vi) for figures “372.00” aud “415.00” appcaring in columns 3 and 4 respectively agams(
serial number 6 the figuses “335.00” and “374.00” shall respectively be substituted ;

(vii) for figures “464.00” and “518.00" appearing in columns 3 and 4 respectively againslfi,
serial number 7 the figures *“418.00™ and “466.00™ shall respectively be substitted ;
(viii)} for words and figures “464.00 plus Rs. 116.00" and *518.00 plus Rs. 130.00™

appearing in columns 3 and 4 respectively against serial number 8 the words and figures “418.00}
plus Rs. 104, OO" and “466 00 plus Rs. 117.00" shali respectively be substituted ;- ‘

(b) in clduse (b)— ' - ) i

__after the existing proviso. appeanng at the end the foilowmg proviso shall be inserted,’
namely :— E

et -“Provided fusther that for calculation of additional tax under clausc (k) the number
of days a stage carriage covcrcd by the temporary permit is operated out of Uttar Pradesh:
_ shall not be taken into account.”

(5) in Article V,in clause (a) for sub-clauses (i) and (i) the followmg sub-clauscs shall be 4
substituted, namely :—

(i) Motor Cab with qeaun;, capacity for not more than lhrce persous :
excluswcol the driver. - e S 22500

(i~a) Three Wheeler Motor Cab with seating capacity for morc than :
, three persons but not more than six persons exclusive of the driver. 450.00 -

(|—~b) ‘Motor Cab other than specﬂ'ied in xuh-clauaes ( 1 and (l-a)
< G 675.00

(i) Maxi Cab : o 4500007 |

(6) in the Explanations,—

(i) in clause (Y)in sub- clause (a} for the words “Uttar Kashi and Tehri Garhwal” the words, l
“Uttar Kashi. Ruda Pmyag, Champawat, Ba;,eshwar and Tehri Garhwal” shall be substiruted ;

(i) in clause (10) for the words, “Mahoba and Banda™ the words “Mahoba, Chhatrapati
thup Mdham_] Nagar and Banda” shall be substituted ; '

(iit) in clausc (11 )for the words “Chaziabad and Bulandshahr™ the words “Ghaziabad,
Baghpat, Gautam Budh Nagar, Saharanpur and Bufandshalr  shall be substimrel) :

7. The amount of tax or additional tax paid under the firincip:xl Act, in
respect of a vehicle in excess of the amount of tax or additional tax payabie au ithe
rate specificd in the First Schedule or the Foarth Schedule to the principal Act as
amended by this Act snall be adjustable towards the tax or additional tax that may
be payable in respect of that vehicle for the quanter of month, as the case may be,
nexi following '

8. (1) The Unar pradesh Motar Vebickes Tavation {Amendment)  U.P. Ordinance

L. . . o .4 of 1999
Ordinagae, 109938 forcoy repealed. no. 4 of 1999
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(2) Notwithstanding such repeal, any thing donc or any action taken
under the provisions of the principal Act, as amended by the Grdinance referred to
. in sub-section (1), shall be deemed to have heen done or iaken under the

corresponding provisions of the principal Act as ammended by this Act, asaf the

» provisions of this Act were in force at all materiil times.
By osder,
Y.R. TRIPATHI
Pramukh Sachiv.

o e Go-Tio Ta 154 FT0 T e300 436D R0 OS5 ER I 0 St
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No. 1542(2)/XVII-V-1—1(KA)-24-1999
Dated Lucknow, July 28, 1999

IN pursuance of the provisions of clause (3) of Article 342 of the Constitution of India,
the Governor I8 pleased to order the publication of the following English translation of
the Uttar Pradesh Motor Yan Karadhan (Dwitiya Sanshodhan) Adhiniyam, 1999 (Uttar
Pradesh Adhiniyam Sankhy: 30 of 1999) as passed by the Uttar Pradesh Legislature and

assented to bythe Governor on July 27, 1999,

THE UTTAR PRADESH MOTOR VEHICLES TAXATION
(SECOND AMENDMENT) ACT, 1999

(U. P, AcT Ne. 30 or 1999)
{As passed by the Uttar Pradesh Legislature]
| AN
ACT
further 1o amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997.

It 1s BEReBY c¢nacted in the Fiftleth Year of the Republic of India,
as follows :— .

1. (1) This Act may be called the Uttar Pradesh Motor Vehicles
Taxation (Second Amendment) Act, 1999.

(2) 1t shall be deemed to have come into force on November 9, 1998.

2. In the Fourth Schedule to the Uttar Pradesh Motor Vehiclas
Taxation Act, 1997, heceinafter referred to as the principal Act,—

(a) in Article—I, the words ¢ Meerut and’’ shall be omirred.
(b) in Article—II, in clause (a),—

() for figure <°140.00” appeariag in columu 3 against serial
number 1, the figure ““133.00”" shall be substituted;

(i) for figure “177.00” appearing in column 3 against serial
number 2, the figure “169.00°" shall be substirut:d; .

(iti) for figure <“223.00” appearing in column 3 against serial
pumber 3, the figure ¢“214.00°’ shall be substituted ;

iv) for figure ¢280.00 appearing in column 3 against serial
number 4, the figure <267.00" shall be substituted; s

(v) for figure ¢“364.00” appearing in column 3 against serial
number 5, the figure €347.00” shall be substituted ;

(i) for ﬁgdre “447.00” appearing in column 3 against serial
number 6, the figure “428,00” shall be substituted :

(vii) for figure «559,00” appearing in column 3 against serial

number 7, the figure “534.00”" shall be substitured;

(viii) for words and figures €559.00 plus Rs. 140.00™ appe-
aring in column 3 against serial number 8, the words and figures
¢534.00 plus Rs, 133.00°° shall be substituted. 4

{¢) Article—III shall be omitted.

(d) (1) in Explanatian (i) for the word and ﬁgures “Articles I, II,
11I"* the words and figures “‘Articles T, II”” shall be substituted,

(i) in Explanation (2) for the word and figures “*Articles I, II,
I11,” the word and figures I, I1” shall be substituted,

(#ii) Explanation (11) shall be omirted.
3. Theamount of additiopal tax paid under the principal Aet, in

vespect of a vehicle in excess of the amount of additional tax payabls at
the rate specified in the Fourth Schedule to the principal Act as amendasd

by this Act shall be agjustable towords the additional tax thyt may

Short title and
commencement

Ameadment of the

fourth schedule
J. P. Act no, 21
of 1997

Adjustment of
the excess amdunt
of additionaltax
pafd
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be payable in respect of the vehicle for the quarter or month, as the]case -
may be next following.

4, (1) The Uttar Pradesh Motor Vehicles Taxation (Second Amend- ~ U.P.Ordl. 4
ment) Ordinance, 1999 is hereby repealed. ;‘3‘;‘; 1;;; '

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponrding provisions of the principal Act as amended by
this Act, as if the provisions of this Act were in force at alil material times.

By order,
Y. R. TRIPATHI,
Promu:kh Sachiv.,

E
z
£
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No. 112Q2)/XVII-V~-1—1(KA)1/2000
Dated Lucknow, January 11, 2000

, ; IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
E § pleased to order the publication of the following English translation of the Uttar Pradesh Motor Yan Karadhan
% (Sanshodhan) Adhiniyam, 2000 (Uttar Pradesh Adhiniyam Sankhya 4 of 2000) as passcd by the Uuar Pradesh
g Legislature and assented to by the Governor on January 10, 2000.

THE UTTAR PRADESH MOTOR VEHICLES TAXATION
‘ (AMENDMENT) ACT, 2000
(U.P. ACT NO. 4 OF 2000)

(As passed by the Untar Pradesh Legislature)}

AN
ACT
further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997.

IT 1S HEREBY enacted in the Fiftieth Year of the Republic of India as follows:—-

1. This Act may be called the Uttar Pradesh Motor Vehicles Taxation (Amendment) Short tide
Act, 2000.

2. In scction 4 of the Unar Pradesh Motor Vehicle's Taxation Act, 1997, hereinafter referred i‘:&‘:’l““":‘ °£
X O

10 as the principal Act,— : the U.P. Act
no. 21 of 1997

(a) In sub-section (1), for the cxis{i}ig proviso the following provisos shall be suf:tituted,
namely :— ‘

"Provided that where a one-time fax in respect of any such Motor Vehicle has been paid
before the commencement of the Uttar Pradesh Motor Vehicles Taxation {Amendmer:)) Act, 2000
-.and such Tax has not been refunded under sub-section (5) of section 12, no tax under this sub-

section shall be payable in respect thereof after such commencement :

Provided further that in respect of an old Motor Vehicle instead of a one-time tax, annual

tax applicable to such motor vehicle, as specified in Part 'C' of the First Schedule may be paid."

(b) afier sub-section (3) the following sub-section shall be inserted, namely :(—

"(4) The State Government may, by notification, increase by ot more than fifty per cent,
the rates of tax, specified in Part 'B’, Part 'C’ or Part 'D' of the First Schedule "



Amendiment of
the First )
Schedule (a) for Part "B" and Part "C", the following Parts shall be substituted, nanely:~
. “PART “B”
Rates of one time tax on vehicles under sub-section (1) of Section 4
‘Rates of one time tax in rupees 7
Serial Vehicle Registered Registered  Registered Registered Registered Registered' Registeréd Registered Registered Registered Registered Registered
no. according on or after in the year, in the in the in the in the in the in the in the in the in the in the
to the the date of 1987 and on year, year, year, year, year, year, year, year, . yeat, _ year,
Articles the commen-  or after January 1986 1985 1984 1983 1982 1981 1980 1979 1978 1977
of part “A”  cement of the i, 1988 and ‘ . - or prior
Uttar Pradesh before the thereto
Motor Vehicles commencement
Taxation Act, of the Uttar
1997 Pradesh Motor
Vehicles
Taxation
Act, 1997
1 2 3 4 5 6 7 8 9 10 11 12 13 14
i (1) 800.00 634.00 473.00 316.00 158.00 158.00 158.00 158.00 158.00 158.00 158.00 158.00
2 1(2) 1500.00 1350.00 1200.00 1050.00 900.00 750.00 600.00 450.00 300.00 163.00 163.00 163.00
3 cl) 2.5% of the cost 4589.00 4180.00 3770.00 3361.00 2950.00 2539.00 2138.00 1720.00 1311.00 900.00 489.00
4 i1¢2) . 605.00 557.00 508.00 460:00° - 411.00 363.00 315.00 266.00 218.00 169.00 121.00 73.00
5 Mi(1)Ya) 2.5% of cost 5324.00 4840.00 4356.00 3872.00 3388.00 2904.00 2420.00 1936.00 1452.00 968.00 484.00
. of the vehicle : ‘ :
6 HI(1)b) 2.5% of cost 7550.00 6873.00 6195.00 5518.00 4840.00 4162.00 3485.00 2807.00 2130.00 1452.00 774.00
: of the vehicle ) '
7 HI(1)c) 2.5% of cost 10430.00 9486.00 8543.00 7599.00 6655.00 5711.00 4767.00 3824.00 2880.00 1936.00 992.00
of the vehicle . ' .
8 (1) d) 2.5% of cost 12209.00 11108.00 10007.00 8906.00 ~7805.00 6703.00 5602.00 5401.00 3400.00 2299.00 1198.00
of the vehicle < .
9 Oi(1)e) 2.5% of cost 12209.00 11108.00 10007.00 8906.00 7805.00 6703.00 5602.00 5401.00 3400.00 2299.00 -~ 1198.00
of the vehicle ' .
Plus Plus Plus Plus Plus Plus Plus Plus Plus Plus Plus Plus
5324.00 4888.00 4453.00  4017.00  3582.00 3146.00 . 2710.00 2275.00 1839.00 1404.00 968.00  -532.00
for every forevery.  forevery forevery . forevery for every  forevery forevery forevery forevery forevery for every
1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000
Kilograms Kilograms  Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms
or part or part or part or part or part or part or part or part or part or part or part or part
thereof in thereof in thereof in - thereof in  thereof in thereof in  thereof in  thereof in  thereof in  thereof in  thereofin  thereof in
excess of excess of excess of  excess of  excess of  excess of  excess of | excess of excess of excess of - excessof  excess of
5000 5000 5000 5000 50060 3000 5000 - 5000 5000 5000 5000 5000
Kilograms Kilograms  Kilograms Kilograms  Kilograms  Kilograms  Kilograms  Kilograms = Kilograms  Kilograms Kilograms Kilograms
10 oI (2) 1210.00 1113.00 1016.00 920.00 823.00 726.00 629.00 ~532.00 436.00 339.00 242.00 145.00

3. In the First Schedule to the principal Act,— .

000 ‘Qbkin T1 ‘2lok )R B2 1R
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Provided that the rate of one time tax on vehicles covered by Article 1 (1), TI(1)a),
HI(1)(b), HI(1X(c), HI(1)(d) and I1I(1)(e) of Part ‘A’ and registered on or after the commencement of
the Uttar Pradesh Motor Vehicles Taxation (Amendment) Act, 2000 shall not be ess than Rupees

5000.00 :

: Provided further that the rate of tax in respect of all motor vehlcles driven by petrol shall
§ be double of the rates specified against Articles I, I and III of this Part except in respect of the

followmg classes of owners, namely:—

'\ (a) an individual;

{b) a Municipal Council, Municipal Corporation, Zila Panchayat, Nagar Panchayat or
~ Ksheitra Panchayat:

{c) a University established by or under any law; |
(d) any recognised educational institution;
(e) any public charitable trust;

(f) any other class of persons using motor vehicles for public purposes specified by the
- State Government in this behalf by notifications : , :

Provided also that the rates of tax in respect of all motor vehicles driven by diesel shall be
double of the rates specified against Articles 1, 11 and 11 of this part.

PA;RT KO
; ~ Rates of tax (other than one time tax) under proviso to sub-section (1 of section 4.
f Serial No. Vehicles according to the Annual rate of Tax (in rupees)
Articles of Part ‘A’ '
V 1 2 ' 3.
1. 1 | 90.00

2. 1) | 150.00

3 1) v 5060.00

4, 113} | - 55.00
5. Hi(1)a) 528.00
6. T(1(b) 748.00
7. T(1Xc) | 1034.00
8. HI(IXd) ‘ : 1210.00

9. ) Hi(i)Me) v 1210.00 plus
f  Rs. 484.00 for every 10,000
" kilgrams or part thereof in

excess of 5,000 kitograms.

e | we) 110.00
Provided that the rates of tax in respect of aﬁ motor vehicles driven by petrol shall be

double of the rates specified in articles I and I and III of this Part except in respect of the following
classes of owners, namely:-
(a}an mdmduaL

s
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" Amendment of -

the Second
Schedule

- (b) a Municipal Council, Municipal Corporation, Zila Panchayat, Nagar Panchayat or

Ksbetlra Panchayat ;
(p) a University established by or under any law ;
(d) any recognised institution ;
(€) any public charitable trust ;

() any other class of persons- usmg motor vehicles for public pmposes specified by the

State Govcmment in this behalf by notification :

Provided further that the rates of tax in respect of all motor vehicles driven by diesel shall |
be double of the rates specified against articles 1, H, and HT of this Part

4. In the second schedule to the principle Act, for Part-A and Part-B the following Parts

shall be substituted, namely:—

PART “A"

Rates of refund of one time tax under xub-secnon

(3) of section 12

Amount to be refunded for each month !

Serial No. Vehicles according to the Articles

of Part ‘A’ of the First Schedule of non-use of the motor vehicle (in rupees) %

1 2 3
1. _ {§)) 3.00
2. 2 5.00
3. () 20.00
4. e 2.00

5. - KD (@ 2400 ?
6. K1) (b) 34.00
7. (1) (o) 47.00
8. (D (D 55.00
9. H(H (@ 55.00 plos Rs. 22.00
for every 1000 kilograms

or part thereof in excess of

5000 kilograms ,

.i

10. H2) 5.00 V

Provided that the rates of refund shall be double of the amounts specified above in respect
of all vehicles in respect whereof tax at double rate has been paid under the provisions to Part ‘B’ of
the First Schedule, ’




L 1g T g B
: . PART ‘B’ i
Rates of refund of one-time tax under sub-section (5) of section 12.
‘ Amount to be refunded (in rupees) in case the age of the vehicles from the month o_f its original registration is :—-
Seri‘u\jl | Vehicles Not More More than  More than  More than  More than  More than  More than  More than  More than  More than  More than
no; | according than one one year two years  three years  four years five years six years  seven years eight years nine years ten years
N to the Articles year hut not but not but not but not but not but not but not but not but not but not
of Part ‘A’ of more than  more than ~ more than  more than more than  more.than  more than  more than  more than  more than
» . First Schedule two years  three years  four years  five years six years  seven years eight years nine years ten years eleven years
i 2 3 4 5 6 7 8 9 10 11 12 13
L 1(1) 475.00 “ 317.00 158.00 Nil ‘Nil Nil | Nil Nil Nil Nil Nil
2. 1(2) 1200.00 1050.00 900.00 750.00 600.00 450.00 300.00 168.00 'Nil Nil Nil
3. (i 4180.00 3770.00 3361.00 2950.00 2539.00 2130.00 1720.00 1311.00 900.00 489.00 Nil g
4. Q) 508.00 * 460.00 411.00 363.00 315.00 266.00 218.00 169.00 121.00 73.00 Nil
5. I (1ya) 4840.00 4356.00 3872.00 3388.00 2904.00 2420.00 1936.00 1452.00 968.00 484.00 Nil é’
6. a1 (1)) 6873.00 16195.00  "5518.00 4840.00 4162.00 3485.00 2807.00 2130.00 1452.00 774.00 Nil
7. M (1y(e) 9486.00 7543.00 7599.00 6655.00 5711.00 4767.00 3824.00  2880.00 1936.00 992.00 Nil :
8. ¥ (1xa) 11108.00 10007.00 8906.00  7805.00 6703.00 5602.00 4501.00 3400.00 2299.00 1198.00 Nil ~
9. M (1)(e) 11108.00 10007.00  8906.00 7805.00 6703.00  5602.00 4501.00  3400.00 2299.00 1198.00 Nil ]
plus plus plus plus plus .plus plus plus plus plus Nil g
4453.00 4017.00 3582.00  3146.00 2710.00 2275.00 1839.00 1404.00 968.00 532.00 -
for every for every forevery forevery for every for every for every for every for every for every —
1000 1000 1000 1000 1000 1000 1000 1000 1000 1000
Kilograms  Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms ~Kilograms  Kilograms Kilograms
or part or part or part or part or part or part or part ‘Or part or part or part N
thereof in thereofin  thereofin thereof in  thereofin  thereofin  thereofin  thereofin  thereof in  thereof in %
excess of excessof  excessof excessof  excessof  excessof  excessof  excessof  excessof  excessof ‘
5000 5000 5000 5000 5000 5000 5000 5000 5000 5000
Kilograms  Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms  Kilograms Kilograms
10 mi(2) 1016.00 920.00 823.00 726.00 629.00 532.00 436.00 339.00 242.00 145.00 Nil
Provided that the rates of refund shall be double of the amounts specified above in respect of all vehicles in respect whereof tax at double rate has been paid under the
provisions to Part ‘B’ of the First Schedule.”
By order,
Y. R. TRIPATHI,
Pramukh Sachiv.
" o THo o Po-To Fo 245 Fro Aredt—12-1-2000—(1817)—850—(FET /ATHIZ | Fo a0 ) | -
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Dated Lucknow, October 6, 2001

3 IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
pvernor is pleased to order the publication of the-following English translation of the Utar Pradesh

n{m}ran “Karadhan (Sanshodhan) Adhiniyam, 2001 (Uttar Pradesh Adhiniyam Sankhya 25 ol 2001) as
ed by the Uttar Pradesh Legislature and assented to by the Governor on October 5, 2001. -

THE UTTAR PRADESH MOTOR VEHICLE T .*\XATIDN
(AMENDMIENT) ACT, 2001

2 (U. P. Act No. 25 of 2001)
{ [As passed by the Uttar Pradesh Legislature]
AN
ACT
Sfurther to amend the Uirar Pradesh Motor Vefn’c.’ﬂ Taxation Act, 1997.

_ It 1s meresY enacted in the Fifty-second Year of the Republic of India as
fnllnws —

* 1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation Short title
{Amendment) Act, 2001. '
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Amendment of 2. IN section 6 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997,
~ section 6 of U.p. hereinafter referred to as the principal Act, after sub-section (1), the following sub-
Act no. 21 of section shall be inserted, namely:—

1997 ' ' ,

) “(1-A) Save as otherwisc pmvu,k,d in this Ac!, no Mator Vehicle reglstcred or -
adapted, to carry more than nine persons cxcluding the driver shall be kept for use.
without a permit under section 66 of the Motor vehicles Act, 1988 unless there has
been paid in respect thereof in addition' to the tax payable under section 4, an additional -
tax twenty-five percent more than the additional tax payablc in respect of thal category;
of vehicle under clause (a) of Adticle-V of the Fourth Schedule: ’

Provided that the provisions of this sub-section shall not apply toa Motor, -
Vehicle referred to in sub-section (3) of section 66 of thc said Act.”

Amendment 0{ © 3.IN section 10 of the pnncnpal Act,———

section 10 (i) for sub-section ( 1 the followmo sub sectmn shall be. subst:tuted
’ namely:— : S

1) Notwnmstzmdmg anythmg Lonuuucd in sccuon 9 no xraltsport" '
Vchicle shalt pty in Uttar Pradcsh ——

(a) under & temporary T)ermu grdmed under me Mmor"
Vehicles Act, 1988, by an authmty having jurisdiction.
Uttar Pradesh unless there has been paid in respect thereof, ',

(i) atax under. section 4 calculated at thc appmpnatc»
~rate specified in the First Schedule and in the manner
provxded under sub-section (2) for the number of weeks of i us ;

= use or stay in Uttar Pradesh' :

Lo (u) an addmonal tax under section 5 or secuon 6 as
: lhe case may.be, calculated at the appropnate rate specxﬁed in
- the lem Schedule; :

b under a national permit granted under sub—secuon (12) of -
section 88 of the said Act by an authority having jul‘lSdlCllOﬂ
outside Uttar Pradesh unless. there has been paid in repect thereof .~
an additional tax under section-5 calculated at the rate specified in
clause (B) of the Third Schedule, in the manner prescnbed

(¢) under a permit granted under sub-section (9) of section 88 "
of the said Act read with the Motor Vehicles (All India Permit for ' B
Tourist Transport Operators) Rules, 1993 by an authority having ,
jurisdiction out-side Uttar Pradesh unless therc has been paid in "
respect thercof additional tax under section 6 at the rate specified in
sub-clause (b) of Article V of the Fourth Schedule, in the manner
prcsmbcd

Provided that the State Govcmmem may, by nomlcauon.
[increase by not more¢ than fifty per cent, the rates of tax or -
additional tax, as the case may be specified in the saxd i
Schedules.”; : :

(iii) in sub-section (2) for the words ‘under clauce ( 1) R
the words undcr sub-clausc (i) of clausc (a)’ shdll be -
mbmtuted

Amendment of 4. IN section 22 of the principal Acl, afrer ﬂub section (2) the following sub-
section 22 section shall be inserted, namely:— o '
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“(3)- where the tax, addnuonal tax, penally or othcr amount due for the non-
paymenl whereof a transport vehicle has been seized or detained under this section, is -
not paid under sub-section (2) within the perxod of forty~fwe days from the date of
-sexzure or detention of the Vehicle, the Tmnsport Commxss:oner may, wuhout pm}udlce :
to any other action that may be taken under this: Ai:t cause the vcmcle to be’ sold-by o
fpubhc auction in the manner prescnbed and the salc pr ceds: of such vehlclc shatl be.
‘adjusted: towards: the tax, additional tax, (he penalty oF the olher amount due in respect‘ :
£ such. vehlck and the expenscs if annyf such: auctic d the balancc it any, shau L
'be refunded to tlm owner or the operator of the vehlctc ' 2

5. IN ‘hb fourth schedule to dle the prmapal

;'(a) in Amcle-l -in clause (a}—-' '

(i) for ﬁburc “140 00" and “lS ‘
respectively against serial number 1, the
w chall respecuvely be subsmmed

(n) for figure “176. 00" and “19 8!
4 rcspecnvely against serial number
“250. 00" shall respectively be subsnmle‘

: { zu) -for figures "223’.00f’ and “
and 4 respectively against serial numb
~“314.00” shall respectively be substitute

(iv) for figures “279.00” and “311

4 respectively against serial number
“393.00” shall respectively be substitute
(v) for figures “362.00” and “404

4 respectively against serial number
“511.00” shall respectively be substitute

(vi) for figures “446.00" and “498
4 re%pecuvely against serial number i
“630.00” shall respectively be submtuted :

(i) for ﬁgurcs “557.00" and “622,00" éppearmg in &oiumns ;%'
and 4 respectively against serial numbcr 7 the fxgurcs “705 QO”k {
“787. O()" shall respewvely be subsnmred -

- (viii)for words and figures “§57 OO" plus “140 OO” and “622 00%
plus *156.00” appearing in columns 3 and 4 respeCUVely against serial
* nuinber 8, the words and figures “705.00” plus “177.00" “and “787 oo
plus 198.00" shall respectively be substzluted : .

(b in Asticle IV- in clause (a),— St e R

(i) for figures “104.00” and “117. ()O" appuumg in cnlumns 3 and
4 respectively against serial number 1, the figures “111 00" and
“148.00" shall respectively be substituted. '

(ii) for figures “132.00” and “148.00” appearing in columns 3 and -
o4 respectlvcly against serial number 2, the ﬁgureﬁ “167 00" and
~“187.00" shall respectively be substituted; -

(iii) _for figures “167.00” and “186.00” appearing in coldmns
and 4 respectively against serial number 3, the tlgures “212.00” and
“236.00" shall respectively be substituted; '

i e e s S e e
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———

_ “(iv) fm héure $ “209.00” and *233. 00" appearing in columfis 3 and -
4 respectively dgdum serial number 4, the figures “265.00" and
9294.00” shall respectively be substituted;
' ~{v) fol figurcs *272.00" and “303.00" appearing in columns 3 and
4 'spulwcly aguinst scrial number 5, the figurcs “344.00” and
“383”()0" shall respectively be substituted: -
(vz) for hg,ures +335.00" and “374.00" appearing in columns 3 and
4 respccuvclv '\gamsl serial number 6, the figures “424. 00" and
“47% 00” sh*ﬂl rupuuvcly be substituted:

i

< (vid) fo: figures “418.00” and *466.00” appearing in columns 3
' 'dlld 4 respccuvcly «gdm\t scnal number 7; the ﬁgures “529.00” and
4590, 00" shall rupncuvely be substztuted
(viii). for wordﬂ and’ ﬁﬂures “418.00 plus 104.00” and “466.00
plus, 117.00" appearing in columns 3 and 4 respectively ‘against serial
number §, the words amngurCs “529.00 plus 131.00” and “590.00 plus
148.00” shail rcspccuvdy bc, mbstttuted
.,(c) in Article—V e
« (a) in clause (a) _—

e e S A T T T e

S (4) for ll*'urea *225.00” appearing against scnal number (i)
& Ulk lwuru *300.00" shall be substituted;

(ii) for figures “450. 00" appearing against serial numbu (i-a)
the ﬂoures “600.00” shall be substituted;

(iii) for flgures “675.00" appearing against serial
" number (i-b) the ﬁgurcs *2000.00" shall be substitured;

{iv) for_ﬁgures “4500.00" appearing against serial number
(i) the figures “10000.00” shall be substituted;

(b) in clause (b)—

{(i) for tigurcs “300 00' appearing against scrial no. (i) the |
figurcs “400.00” shall be subsnmted

(ii) for figures “3000 00" - appearing against serial no. (u) the
figures “4000.00” shall be substituted:; :

(iti) for figures “12000 00" appearing against serial no. (jii)
. . SRR . the figures *15000.00” shall be substituted:

. ’Amegndn_x,em_'qt‘ . T 6. IN s:xth Schedule to-the pnncnpal Ac(, in Article-I1,—
e Sy S
. R e (i ) Jor ﬁguﬂ,s “375. 00" appcanng, against serial no. (a) the _ﬁ'guresv.f"?‘
: ‘-“§0() 00" shall'be substitured; ST

(i) Sor figures “410.00” appearmg against serial no. (b) the 'f'iguyresil.? :
“‘550 00" shall be substituted:; o

v (iii) for figures “450; OO” appearmg aoamsl scrxal nn (c) the fwureq o
. 60000" shall be substituted; : :

- (iv) for figures “525. OO” 'T'appeanng agamst serial no. (d)’th'e fig'uresf
:.“700 00" shall be submtuted R : - '

. (v) Jor figures “600. 0()" appearmg agdmst serial no. (e) the‘tigurés
",“800 00” qhall be submtuled , : ¢ ‘

| S P EA Byorder,
| ‘ T RE R Y. R. TRIPATHI,

Pramukh Sachiv. .




S S Y

IT AT ST 9L, 6 ey, 2001 -9

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor.Vehicles Taxation Act, 1997 (U.P. Act no. 21 -of 1997) has been
enacted to provide for the imposition of tax in the State on Motor Vehicles and additional tax on Motor
Vehicles engaged in the transport of passengers and goods on hire. The said Act does not provide for
effective control over Motor Vehicles plying in the State without a permit. The said Act, no doubt provides
for restriction on the use of transport vehicles within the Statc under a temporary permit issucd by an
authority having jurisdiction outside the State without payment of tax or additional tax under the said Act
and in case of default thereof, imposition of penalty equivalent to ten times of tax and additional tax, but
there in no such provisions with respect to transport vichiles operating under natmnal or tourist penmt

It has, therefore, been decided to amend this Act to provide for, —
' (a) The xmposmon of Additional jax on such Motor Vehicles as are reglstcred or adapted to

carry more than nine persons excluding the driver and kept for use without a permit under section -

66 of the Motor Vehicles Act, 1988;

(b) Restriction on the use of a transport vehicle within the State operating under a national
permit or tourist permit issucd by ‘an authority having jurisdiction outside the State, without
payment of additional tax and the imposition of penalty in the case of default thereof

- (c) Public auction of the transport vehicles for the purposes of makmg recovery of lax :

additional tax, penany or other amount due against the vehicle;

(d) Revision of the rates of additional Tax in respect of certain items spec1ﬂed in Fourth and
Sixth Schedules.

The Uttar Pradesh Motor Vehicles Taxation (Amendment) Bill, 2001 is introduced accordingly.

1o 70 go flo-To o 434 TWTH (Ro)—(1159)—2001—597—( Tz fardie ) |
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No. 366(2)/VII-V-1-1(KA)34-2002
Dated Lucknow, March 19, 2003

jons of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Motor Yan Karadhan (Sanshodhan) Adhiniyam, 2003 (Uttar Pradesh Adhiniyam Sankhya 4 of 2003) as
passed by the Uttar Pradesh Legislature and assented to by the Govemor on March 12, 2003.

THE UTTAR PRADESH MOTOR VEHICLES TAXATION (AMENDMENT)
ACT, 2003

(U.P. ACT NO. 4 OF 2003)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997.
IT IS HEREBY inacied in the Fifty-fourth Year of the Republic of India

_IN pursuance of the provis

as follows :—
Short title and 1. (1) This Act may be called the Uttar Pradesh Motor Vebicles Taxation

commencement (Amendment) Act, 2003,

2, 202

(2) It shall be deemed to !i:ve come it fores on November &, 2
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2. In the Third Schedule to the Uttar Pradesh Motor Vehicles Taxation Amendment of
Act, 1997, hereinafter referred 1o as the principal Act, in Part (A); ?Sh:hgu';;‘ of
U.P. Act no.

(A) in the heading for the words “operating on hill routes and plain 21 of 1997

routes” the words “operating under permits granted by authorities having
jurisdiction within Uttar Pradesh” shall be substituted.

(B) in the table,—

(a) Article I and entries appearing against it shall be omifted.
{b) in Article II,—

(i) the words “Plains routes” appearing in cojumn 2 shall be
omitted; :
(ii) for figure “85.00” appearing in column 3 against serial
number (i), the figure “100.00” shall be substituted,
(iii) for figure “110.00” appearing in column 3 against
“serial (if), the figure “130.00" shall be substituted;
(C) the Explanations shall be omitted.
3. In the Fourth Schedule to the principal Act:—’ Amendment of

the Fourth
(a) in Article I, in clause (a),— Schedule

(i) serial numbers 1, 2 and 3 and entries appearing against them
shall be omitted;

(i) for words and figure “exceeding 7200 but not exceeding 9000™
appearing in column 2 against serial number 4, the word and figure “up
10 9000” shall be substituted.

(b} Article II shall be omitted;
(c) in Article IV, in clause (a),—

(i) serial numbers 1,2, and 3 and entries appearing against them
shall be omitted;

{ii) for words and ﬁgures "exceeding 7200 but not exceeding
9000" appearing in column 2 against serial number 4, the word and
figure "up to 9000" shall be substituted;

{(d) in Article V, for clause (b), the following clause shall be substituted,
nan.cly:—

“(b) Covered by permits under sub-section (9) of section 88 of the
Motor Vehicles Act, 1988, read with Motor Vehicles (All India Permits
for Tourist Transport Operators) Rules, 1993, issued by authorities
having jurisdiction outside the State of Uttar Pradesh:—

Days of operation in Rate of Additional tax
Uttar Pradesh for each seat ‘
(in rupees)
(i) Up to three days 100.00
(i)  Exceeding 3 days but 100.00

not exceeding 15 days




. T &I GO T9ie, 19 °r€, 2003

Days of tperation in .
‘Uttar Pradesh

Rate of Additional t:;x.
for each seat -
‘(in rupees)

(iii)  Exceeding 15 days but 500.00
: not exceeding 30 days .
{iv) Exceeding 30 days 500.00 plus
additional tax calculated at the rates
specified against serial numbers (i), (ii)
or (iii) as the case may be, for the days
exceeding 30 days.”
(e) Explanation (9) shall be omitted.
Amendment of 4. For Sixth Schedule to the principal Act, the following Schedule shall be
tsl::eh;l";l? substituted, namely:—

“SIXTH SCHEDULE
(See section 10)
The rates of Additional Tax payable under section 10 by transport vehicles
plying in Uttar Pradesh under a temporary permlt granted by an authority having

jurisdiction outside Uttar Pradesh.
I. Goods Carriages

il. Public Service Vehicles :—

Days of operation in
Uttar Pradesh
(a) Ordinary Public Service
Vehicle—
(i) Up to 7 days
(ii) Exceeding 7 days but not
exceeding 30 days

(iii) Exceeding 30 days

(b) Delux or Semi Delux or
Algr-conditioned Public Service
Vehicles—

(i) Up to 7 days

(ii) Exceeding 7 days but not
exceeding 30 days

(iii) Exceeding 30 days

Rs. 50.00 per day for the number of days of
operation in Uttar Pradesh.

Rate of Additional Tax per
seat (in rupees)

150.00 - "
.
400.00

400.00 plus

additional tax calculated»at. the rates specified
against serial numbers (i) or (ii). as the case
may be, for the days exceeding 30 days.

200.00 .
600.00

600.00 plus
additional tax calculated at the rates specified

against serial numbers (i) or (ii), as the case
may be, for the days exceeding 30 days.”
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gi ) 5. (1) The Uttar Pradesh Motor Vehicles Taxation (Amendment) Ordinance, ~ Repeal and
e ™ ¢ 2002 is hereby repealed. Savings
2002 ,

(2) Notwithstanding such repeal, anything done or any action taken under the

provisions of the principal Act as amended by the Ordinance referred to in sub-section
(1), shall be deemed to have been done or taken under the corresponding provisions of
the principal Act as amended by this Act as if this Act were in force at all material
times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor Vehicle Taxation Act, 1997 has been enacted to provide for the
imposition of tax in the State on motor vehicles and additional tax on motor vehicles engaged in the
transport of passengers and goods for hire. _

With a view to augmenting revenue of the State preventing the evasion of tax and omitting certain
provisions regarding hill areas due to creation of Uttaranchal State, it was decided to amend the said Act to
provide for,— \

(a) omitting the provisions regarding hill areas with respect to the goods carriages operating
in Uttar Pradesh and to enhance the rates of additional taxes by fifteen per cent;

(k) making 9000 Kms. instead of 4500 Kms, as the minimum distance run in a quarter in
respect of Stage carriage operating in the State for the purpose of taxation;

(¢) imposition of additional tax on the basis of seating capacity and days of operation instead
of quarterly basis in respect of contract carriage covered by permits under sub-section (9) of the
section 88 of the Motor Vehicles Act, 1988 read with Motor Vehicles (All India Permits for
Tourist Transport Operators) Rules, 1993 issued by authorises having jurisdiction outside the state
of Uttar Pradesh; ‘ ’

(d) imposition of additional tax with respect to transport vehicle plying in Uttar Pradesh
under a temporary permits granted by an authority having jurisdiction on the basis of seating
capacity and period of their operation in Uttar Pradesh instead of days of their opeation in Uttar
Pradesh.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision the Uttar Pradesh Motor Vehicles Taxation
(Amendment) Ordinance, 2002 (U.P. Ordinance No. 19 of 2002) was promulgated by the
Governor on November 3, 2002.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
"R.B. RAO,
Sachiv.

fo Tgo Fo Po-To Fro 1085 THYF (o) —2003—(2533)—597 SRMt (FqZy/AHHe2) |
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THE UTTAR PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 2004
(U.P. ACT NO. 21 OF 2004)
[As passed by the Uttar Pradesh Legislature]
. AN .
Acrt .
further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997
IT IS HEREBY enacted in Fifty-fifth Year of the Republic of India as follows :—

1. This Act may be called the Uttar Pradesh Motor Vehicles Taxation Short title
(Amendment) Act, 2004,

2. In section 6 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997,— Amendment of
(a) in sub-section (1) for the words ‘“‘other than those owned or f;““:)‘ g;’i :_”"
controlled by the State Transport Undertaking’’ the words “‘other than those 1997 o
owned or controlled by a State Transport Undertaking’’ shall be substituted; '
(b) in sub-section (2) for the words ‘‘owned or controlled by a State
Transport Undertaking’* the words *“owned or controlled by the Uttar Pradesh

State Road Transport Corporation®” shall be substituted;

(c) afler sub-section (2) the following sub-section shall be inserted,
namely :(— '

“(2-A) The additional tax in respect of a public service vehicle
owned or controlled by a State Transport Undertaking other than the
Uttar Pradesh State Road Transport Corporation shall be levied and
paid in accordance with the agreement entered into with the concerned
States under sub-section (6) of section 88 of the Motor Vehicles
Act, 1988 and where there is no such agreement it shall be levied and
paid at the rate given at SL. no. 8 of the table of rates of additional tax
under clause (a) of Article 1 of the Fourth Schedule.”

STATEMENT OF OBJECTS AND REASONS

Sub-section (1) of section 6 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997 (U.P. Act no.
21 of 1997) provides for levy and collection of additional tax on public service vehicles other than those
owned and controlled by the State Transport Undertaking for operating thereof in any public place in Uttar
Pradesh. Sub-section (2) of the said section provides for levy and collection of additional tax in respect of a
public service vehicles owned or controlled by a State Transport Undertaking in accordance with the
formula specified in the Fifth Schedule to the said Act. It has been decided that the public vehicles owned
or controlled by other State shall be exempted from the tax levied and paid under the*said sub-sections (1)
and (2) and to provide that the additional tax in respect of a public service vehicles, owned or controlled by
a State Transport Undertaking other than the Uttar Pradesh State Road Transport Corporation shall be
levied and paid in accordance with the agreement entered into with the concerned States and that where,
there is no such agreement the additional tax shall be levied and paid at the rate given at serial no.- 8 of the
table of the rates of additional tax under clause (@) of Article 1 of the Fourth Schedule by amending the
said Act.

The Uttar Pradesh Motor Vehicle Taxation (Amendment) Bill, 2004 is introduced accordingly.

By order,
D. V. SHARMA,
Pramukh Sachiv.
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ACT, 2006 . -
(U.P.ACTNO. 3 0F 2005) L .
(4s passed by the Uitar Pradesh Legistature) - <c e
= o a4 SRR
ACT

Jurther to amend the Uttar Prade.gh Motor __Vef_u‘_;!ex Tﬁ_rafian Act, 1997,
IT 1S HEREBY enacted in the Fifty-seventh Year of the Republic of India as follows :—

B L T Ak o e i i Pradesh Mot Vehices Taxstio
i fA_tﬁcrid__ment}Act,ZﬂﬂQ. e '. | ' o |
Amendmentof .. -+ 2. In the Fourth Schedule 1o the' Uttar Prﬂdesh_Mumr V-Eh!c}csTaxatmn Ay

. the Fourth : 1997, hereinafter referred to as the 'rinicipal' Act:— i : gy 5

~ Schedule 1o U.P. ol P SRUTEEE ;

Act 1o, 2] of (@) in Article 1, Jor clause (a) the following clause shalf be substitutd-
1997 gk namely ;- 2 : i T A :

*‘(a) Rate of additional Tax on each seat :— LR oy
—_— ‘ . -
Sl. Distance Run in g quarter (in Kms.) Amount of Quarterly tax (in

No. | . }
On A’ Class On *‘B’Class
ﬁhm_jﬁ“‘-—%—?

o
g - — s o
[ Upto 5700 256.00 288.00

—_—

2 Exceeding 5700 by not exceeding 72(. 325.00 361.00
—




sl Distance Run in a quarter (fn Kms.) Amount of quarterly tax (in
No. _ rupees)
On ‘A’ Class On ‘B’Class
: routes routes
1 2 3 4
3 Exceeding 7200 but not exceeding 9000 376.00 393.00
4 Exceeding 9000 but not exceeding 458.00 511.00
11700.
5 Exceeding 11700 but not exceeding 565.00 630.00
14400
6 Exceeding 14400 but not exceeding 705.00 787.00
18000. ‘
7 Exceeding 18000 705.00 plus 787.00 plus
256.00 for 288.00 for
every 5700 every 5700
Kms.orpart  Kms. or part
thereof thereof’

o) mamclelv,farchuse(a) ﬂaefollowmgchuseshallbesubstmaed' namely -

“(a) Rate of additional Tax on each seat : —‘ o

S

Sl Dlsgangcxunnnaquaner(ln Kms.):. - -~ Amount of quarterly tax (in -
No. . s e . rTupees) - e en i
1 2 - \
1 Upto 5700
2 ~.,Exceedmg5700butnotcxwdmg7200
3 ’Exceed'mg7200b\nnotexeeedmg9000
4 Excwdmgmhnnotexeeedmg
11700.
5 Exceedmgl!?OObutnotexwedmg ;242400 0 - 473.00
l4400 '~-' ; . B L, SOICRES s Loy ir R e Fay L v»';‘“f’;: 3
6 Exeeedmg 14400bmm:=xeeedmg 52900
7 Exceedinglm‘ ; : ,.’ _‘ - ,: " Lo ., ” : 590(mP‘us ‘aiu,h’ t’:kr,\ )
Do AT s 3 o :"L,Jhﬂt- 2.00 : 2l5‘mfor e ‘\‘.'2.‘1’“?)‘: S
v every 5700 O
Kms.orpart  Kms.orpart
thereof" thereof’

Provided that the additional tax on a stage carriage operating within the limits of
a corporation or a municipality shall be Rupees 4200/- per quarter in respect of a stage
carriage having not more than 35 seats and Rupees 6000/~ per quarter in respect of a
stage carriage having more than 35 seats.

(c) in Article V for clause (b) following clause shall be substituted, namely :—

“(b) Covered by permits under sub-section (9) of Section 88 of the Motor
Vehicles Act, 1988 read with Motor Vehicles (All India permits for Tourist
Transport Operators) Rules, 1993 issued by authorities having jurisdiction
outside the State of Uttar Pradesh :—
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Public Service Vehicle Rate of additional Tax per seat per day
 Type | (in rupees)
(a) Ordinary . 40.00
(b) air conditioned 50.00"
Amendment in Sixth 3. In the Sixth Schedule to the prinicipal Act, for Article {1, the following
Schedule Article shall be substituted, namely —
“‘I1-Public Service Vehicle Rate of additional Tax per seat per day
Type (in rupees)
(a) Ordinary .. - ; : 40.00

(b) air conditioned ’ 50.00%

STATEMENT OF OBJECTS AND REASONS

With a view to augmentmg revenue of the Statc and to establish umforrmty with other states
regarding the additional tax payble .in respect of. contract’ carriages covered by permits under
sub-section (9) of section 88 of Motor Vehicles'Act, 1988 read with Motor Vehicles (Al India Permits for
Tourist Transport Operators) Rules, 1993 issued by authorities having jurisdiction outside the state of Uttar

" Pradesh and with respect.to transport vehicles plying in Uttar Pradesh under temporary permits g;anted by
an authority having jurisdiction outsxde the State of Uttar Pradesh, it has therefore been, declded 2o amend
the Uttar Pradesh Motor Vehlclcs Taxanon Act, 1997 {U.P, Actno. 21 of 1997) to prov:de for -

(a) reestabhshmg the slabs 'no :f2 and 3 omitted by Uttar Pradesh Motor Vehiclés Taxation
(Amendment) Act, 2003 (U.P. Act no; 4 of 2003);- ‘making 5700 kms: instead of 9000 kms. as the
minimum distance run in quarter in respect of stage carriage operatmg in the State for the purpose
of taxation and to enhance rates of addmonal taxes by fi ﬂeen per cent relatmg the sald slabs pnor

i

to amendment; - B LR

() imposition of additional tax on the basns of per seat, per day operat:on m Uttar Pradesh
instead of seating capacity and days of operation basis in respect of contract camage ‘covered by
permits under sub-section (9) of section 88 of the Motor Vehicles Act, 1988 read with the Motor
Vehicles (All India Permits for Tourist Transport Operators) Rules 1993 issued by authorities
having Junsdxcnon outside the State of Uttar Pradesh; CrE

() mposmon of addmonal tax with respect to transport vehicles plying in Uttar Pradesh '

under temporary penmts granted by an authority having jurisdiction outside the State of Uttar

" Pradesh on the basns of per seat, per day operatlon in Uttar Pradesh instead of seating capacxty and
period of theu' operatlon .

The Uttar Pradesh Motor Vehxcles Taxatlon (Amendment) Bill, 2006 is mtroduced accordingly.

By Order.

RAM HARI VIJAY TRIPATHI,
Pramukh Sachiv.
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MNo. 8722V LXXIX-V-1-14-1(Ka)-14-2014
Dated Lucknow, July 9, 2014

] IN pursuance of the pxovmons of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Motoryan Karadhan {Sanshodhan) Adhinivam, 2014 {Utlar Pradesh Adhinivam Sankhya 9 of 2014) as
passed by the Uttar Pradesh legislature and assented to by the Govemnor on July 8, 2014

THE UTTAR PRADESH MOTOR VEHICLES TAXATION (AMENDMENT)
ACT, 2014
(U.P. ACTNO, 9 OF 2014}

[As pa%ea’ by the Utiar Pradesh Leozslmm 2]
e -
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AN
ACT
Jurther to amend the Uttar Pradesh Motor Vehicles Taxation Aei, 1997.
1T 15 HEREBY enacled in -the Sixty-fifth Year of the Republic of India as
follows == ' -
1. (1) This ‘Act may be called the Uttar Pradesh Motor Vehicles Taxation Short title and
(Amendméﬂl) Act, 2014, . comimnencement

(2) li shall come ino force on such date’ as the State Government may by
notification in the Gazerte, appoint.

2. In section 2 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997  Amendiment of
! section 2 of U.P,
Actno. 2i of
be inserted. namely:— ) ‘ 1997

hereinafter referred to as the principal Act, affer clause (d} the following clause shall

“(d-1). 'Green tax’ means a tax imposed under the proviso (o
sub-section (1} of section 4. ™ ’

3. In section 4 of the principal Act, in sub-section (1) affer the second proviso  Amendment of
the [ollowing proviso shall be inserfed, namely :- section 4

“Provided also that from the date of commencement of the Utiar Pradesh
Motor Vehicles Taxation (Amendment) Act, 2014 no motor vehicle other than a
transport vehicle shall be used in any public place after the expiry of validity of
registration under the Motor Vehicles Act, 1988 unless a green tax at the rate
applicable to such motor vehicles as may be specified by notification, by the State -
Government has been paid in respect thereof.”

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor Vehicles Taxation Act, 1997 (U.P. Act no. 21 of 1997) has been enacted
to provide for the imposition of tax in the State on motor vehicles and additional tax on motor vehicles.
emgaged in the transport of passengers and goods for hire. Sub-section (1) of section 4 provides that no
motor vehicle other than a transport vehicle shall be used in public place in Uttar Pradesh unless a onetime
tax at the rate applicable in respect of such motor vehicles as may be specilied by State Government by
folification in the Gazetfe has been paid in respect thereof. The proviso 1o the said sub-section provides ‘
that in respect of an old motor vehicle instead of an onctime tax, annual tax applicable to such motor
vehicles as may be specified by the State Government by notification in the Gazetie may be paid.

With view 1o controliing the environmental pollution and to wiitlize revenue received from the tax
for the protection of environment, it has been decided 10 amend the said Act to name and define the annual
tax on old motor vehicles empowered: to be imposed under the said proviso as the “Green Tax™ and to
provide that no motor vehicle other than a transport vehicle shall be used in any public place after the
expiry of. validity of regisiration under the Motor Vehicle Act, 1988 unless a green tax at the rate
applicable to such motor vehicle as may be specified by notification by the State Government, has been
Paid in respect thereof,

The Uttar Pradesh Motor Vehicles Taxation (Amendment) Bill, 2014 is introduced accordingly.

By order,
S. B. SINGH.

Pramukh Sachiv,

Sots0g0tio—gotio 182 ToRTR (Ro)—2014—(516)-599 TR (FHIER /R |
%WM@%—QO&}O 53 W0 RI0—2014—(517)-500 ARRI (@gey / seHe) |



IR TFR—THoTHoUlo / Tddo
Seclo / Tlotlo—91 / 2014—16
AT T URE UT HwHed YT

HFERT TS, TAT A9

SR 9T EhR a1 TR

ST
A aRfire

M1, €vs (&)
(STR U<er Irfef-rgm)

TS, AR, 27 feawEx, 2021
qlY 6, 1943 WS THq

X 9o I
faard argHTT—1
J=AT 1095 / 79-fa-1—21-1-%-31-21
AEGTS, 27 foawR, 2021

HH-TARAT—272

“IRA BT AU B AFE 200 B N S ITRUA T ISR Yo HICX A BRI
(o) g, 2021 RTEA URdIEd HT—4 WRINIMG w0 9 91d 8, R e 27 [EwR,
2021 P A UG @I 3R I8 Ik Yo JARIH @I 39 | 2021 & ©U H FAARRE Bl

Gaef 9 AR §RT U fhar S © |
IR UGSl AR I HREE (FeE) e, 2021

(SR weeT JfAfaH dear 39 A 2021)
[SHT IR veeT g Avse gRT uiiRd ga]

IR USYT HISR T HRIE JATIH, 1997 BT AR I B b folv

Irffras
YRd TORSY & d8c’d 9y | fr=forRad s a9 <iar € —

<ferea A 3R
YR®]

1—(1) I A9 ITAR UK Al I BRI (FEEE) AR, 2021

HET SIRAT |
(2) 7' fatis 9 TawR, 2021 | U< 3N AHS SR |

505 RPH (Motoryan) 2021 data 4e makeup



2 IR U TR Toie, 27 foamR, 2021

SR 2—IR TR AlCY A BRI AfRAEH, 1997 @7 GRT 10 H,
SR W gyuRy (3) 4, i w"eqe @ uven, PreEfaRad wegd agr faa
21 T 1997 B SRR, S - —

ERT 10 bl
e YST Y & W URWRE BIR H AT gad aRkers # srged
REde W &3 4 IF IR B AJAR Yoid: A7 INiRie wU |

g Ut BRI |
[ESRECIN 3—(1) SR UL HIX I B (WUEE) eAQ, 2021 ST HH
7 vaggRT AR fhar Sirar 2 AT AT 9

| 2021

(2) T FRET @ B 8Y T SURT (1) H Mfde srearqer
ERT AT FNET Hd ARRE & Iuael & el g PIg
BRI AT D TS DI HIIAE], 39 ARTE gRT FAUT FNfT
I ARE © dg gl Iuddl & IEF hd AT bl T8
JHsN SR AT 39 SffSf e & Sudy 9 ARa= a9l |

g |

IEeY 3R BRI

IR USR HICR I BRI AR, 1997 (STR U< AT HA1 21 9 1997) 5T H
AT T AT ATST & URde § Gl HIex M IR BR AR ARFT PR IRRINT Bl g Iuae
A & fog affRfa fear = 2|

IR e # aRerd el fade @1 diiifas sraRafd 39 taR 2 % §8 &5 Sk Uy
& I I 2 3R H{B &7 AL UIY H A € iR B &5 IR U B ARl & St 31d
21 9% g ve uge oifife e B gafoy SaR uew iR W Uy W AN &l Hhed Ul
g foem 3 g g |

faiep 23 JrFcar, 2017 &1 Niar REae o A0 J@HAT Sl gRT I8 9w & 11 off &
RoTell foFde § SR Uaw d #ey Uce &l ARl W faRed | &3l bl Jad uRes & w9 ¥
aIfvd o S =iy aife Al & Heed H e UeR &1 au | 8|

IR YT AR AL U I I WPRI & 74 ATH 21 IR, 2006 & GIRERS HRR B
Fgeoe 6 ¥ gad URerd &1 Suey fdemE &, e R Ife gaa uRers Swr ga d 311 &
IR YT Al § AF, IR, ARG iR UgeR—HI™ | g U B |

qata PHRIR DI GReITd A Y 3R A0 FFHAT Sil gRT S AT "M Bl IR HRA B
IR I ydiad AT F e dRa GRT 10 B SUIRT (3) F Th e 91 o B fAfeay
fepam v e

505 RPH (Motoryan) 2021 data 4e makeup



SN YT AFTIROT 6 C, 27 I(EQ'I*GN, 2021 3

Ffs I fdure Aved 93 # TRl o iR gdida fafee @1 faifad & & forg faemd
HIIATE! D S SMaegd off, I VXU gNT fadie 9 WawR, 2021 B IR U HIEX IH
PRI (AR AT, 2021 (SR I LR AT 9 |+, 2021) YwATId foam T |

g fade gafaa rearesr &7 ufoRenfid & & fog g <enfyd far s 2

SIS
SN IEICIRNE
yqe afeq |

No. 1095(2)/LXXIX-V-1-21-1-ka-31-21
Dated Lucknow, December 27, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Motor Yaan Karadhaan (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 39 of 2021) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 27, 2021. The
Parivahan Anubhag-4 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH MOTOR VEHICLES TAXATION (AMENDMENT)
ACT, 2021

(U.P. Act no. 39 of 2021)
[As passed by the Uttar Pradesh Legislature]
AN

ACT
further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as
follows :-

1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation Shorttitleand
commencement
(Amendment) Act, 2021.

(2) It shall be deemed to have come into force with effect from the 9" day of
November, 2021.

2. In section 10 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997, in  Amendment of

. . . . . tion 10 of
sub section (3) after the second proviso, the following proviso shall be inserted, Ze.CP.'OAnct n:)). 2
namely :- of 1997

“Provided also that where the operation of vehicles is permitted
exclusively in the free zone declared in the reciprocal agreement between the State of
Uttar Pradesh and the State of Madhya Pradesh, wherein tax exemption is also allowed,
the tax payable under this section shall be exempted wholly or partially in accordance
with the said agreement in the Chitrakoot Local Area.”
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Repeal and saving 3. (1) The Uttar Pradesh Motor Vehicles Taxation  U.P.Ordinance
(Amendment) Ordinance, 2021 is hereby repealed. no. 9 of 2021

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended
by the Ordinance referred to in sub-section (1) shall be deemed to
have been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this
Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor Vehicles Taxation Act, 1997 (U.P. Act no. 21 of 1997) has been enacted
to provide for the imposition of tax in the State on motor vehicles and additional tax on motor vehicles
engaged in the transport of passengers and goods for hire.

The geographical location of district Chitrakoot located in Uttar Pradesh is such that some areas
fall in Uttar Pradesh, then some areas in Madhya Pradesh and again some areas fall within the borders of
Uttar Pradesh. Since Chitrakoot is a major religious place, the movement of vehicles from Madhya
Pradesh and Uttar Pradesh often happens in the Chitrakoot District.

It was announced by the Hon'ble Chief Minister on October 23, 2017 in Chitrakoot District that
some areas located on the borders of Uttar Pradesh and Madhya Pradesh in Chitrakoot District should be
declared as free zones, so that there is no obstruction in the movement of vehicles of any kind.

There is a provision of free zone in Article 6 of the mutual agreement dated November 21, 2006
between the State Governments of Uttar Pradesh and Madhya Pradesh, according to which if the free zone
comes in Uttar Pradesh, then vehicles are exempted from vehicle tax, additional tax and the payment of
tolls (Toll) in the State of Uttar Pradesh and if the free zone falls within the Madhya Pradesh, then vehicles
are exempted from the payment of vehicle tax and tolls (Tolls) in the State of Madhya Pradesh.

In view of the aforesaid agreement and in order to fulfill the announcement made by the Hon'ble
Chief Minister it was decided to amend the aforesaid Act by inserting a proviso to sub section (3) of
section 10.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Motor Vehicles Taxation (Amendment) Ordinance,
2021 (U.P. Ordinance no. 9 of 2021) was promulgated by the Governor on November 9, 2021.

This Bill is introduced to replace the aforesaid Ordinance .

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 154(2)/LXXIX-V-1-2025-1-ka-10-2025
Dated Lucknow, August 21, 2025

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Motor Yaan Karadhaan (Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 10 of 2025)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 21, 2025. The
Parivahan Anubhag-4 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH MOTOR VEHICLES TAXATION (AMENDMENT)
ACT, 2025
(U.P. AcT no. 10 of 2025)
[As passed by the Uttar Pradesh Legislature]

AN
ACT

further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997

IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as

follows :—

1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation Shorttitle and
(Amendment) Act, 2025. commencement

(2) It shall come into force on such date, as the State Government may by
notification in the Gazette, appoint in this behalf.
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Amendment of 2. In section 4 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997
section 4 of  (hereinafter referred to as the principal Act),—

U.P. Act no. 21 . i . .

of 1997 (a) for sub-section (1-A), the following sub-section shall be substituted,

namely:-

“(1-A) Save as otherwise provided in this Act or the rules made
thereunder, no two wheeler motorcycle used for hire and reward, three wheeler
and four wheeler motor cab, maxi cab, construction equipment vehicles, special
purpose vehicle and goods carriage gross vehicle weight (GVW) of which does
not exceed 7500 Kilograms, shall be used in any public place in Uttar Pradesh
unless a one-time tax at the rate applicable in respect of such motor vehicle, as
may be specified by the State Government by notification in the Gazette, has
been paid in respect thereof.”’

(b) for sub-section (2), the following sub-section shall be substituted,
namely:-

“(2) Save as otherwise provided in this Act or the rules made thereunder, no
public service vehicle owned or controlled by the State Transport Undertaking, goods
carriage gross vehicle weight (GVW) of which exceeds 7500 Kilograms, tractor used for
other than agricultural purposes and motor vehicles owned and used exclusively for the
training of drivers by the driving training school shall be used in any public place in
Uttar Pradesh unless a quarterly or an yearly tax at the rate applicable in respect of such
motor vehicle as may be specified by the State Government by notification in the
Gazette, has been paid in respect thereof.”’

Amendment of 3. In sub-section (1) of Section 9 of the principal Act,—

section 9
(@) for clause (ii), the following clause shall be substituted, namely:-

“(ii) the tax payable under sub-section (1-A) of Section 4, shall be payable in
advance at the time of the registration of the vehicle under the Motor Vehicles
Act, 1988:

Provided that the onetime tax in respect of Vehicles registered before the date of
coming into force of this notification, shall be payable at the time of the next tax due of
such Vehicle.”

(b) for clause (iii), the following clause shall be substituted, namely:-

“(iii) the tax payable under sub-section (2) of Section 4, shall be payable in
advance for one quarter or one year at the time of the registration of the vehicle
under the Motor Vehicles Act, 1988 and thereafter on or before the fifteenth day

of the first month of the each quarter or each year next following.”
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor Vehicles Taxation Act, 1997 has been enacted to provide for the
imposition of tax in the State on motor vehicles and additional tax on motor vehicles engaged in the
transport of passengers and goods for hire. Section 4 of the aforesaid Act provides for the imposition of
taxes on both non-transport and transport vehicles. The revenue generated from these taxes is one of the
primary sources of income for the State Government. To achieve the State Government's goal of elevating
Uttar Pradesh's economy to a 1 trillion-dollar level, it is imperative to increase revenue collection from the
Transport Department. In the Uttar Pradesh Electric Vehicle Manufacturing and Mobility Policy, 2022, it
provides for road tax exemptions and exemptions in registration fee for electric vehicles to promote
electric vehicle mobility (EV mobility). As a result, there is a potential negative impact on the revenue
collected by the Transport Department. In the context, it has become necessary to make onetime rational
changes and further increases in the tax rates applicable to transport vehicles to enhance the income of the
government/department.

Under the aforesaid Act, the system of daily, monthly, annual and one-time tax on transport
vehicles is prevalent in the State. However in other states of the country such as Karnataka, Maharashtra,
Gujarat, Madhya Pradesh and Rajasthan etc. a one-time tax system is prevalent on vehicles. In view of the
tax structure of the said states being relatively more revenue generating, it has been decided to amend the
prevailing tax system on transport vehicles and make it compulsory to implement one-time tax system on
any two-wheeler motorcycle, three-wheeler and four-wheeler motor cab, maxi cab, construction
equipment vehicle, special purpose vehicle and goods vehicle having gross vehicle weight (GVW) not
exceeding 7500 Kg used for hire and reward. It has also been decided to implement quarterly or annual
tax system on public service vehicle owned or controlled by State Transport Undertaking, any goods
vehicle having gross vehicle weight (GVW) more than 7500 Kg, tractor used for purposes other than
agricultural purposes and motor vehicles owned by driving training school and used exclusively for
training of drivers.

In view of the above, in order to increase the revenue and to make changes in the tax structure of
the Transport Department, it has been decided to amend the relevant provisions of the aforesaid Act.

The Uttar Pradesh Motor Vehicles Taxation (Amendment) Bill, 2025, is introduced accordingly.

By order,
ATUL SRIVASTAVA,

Pramukh Sachiv.
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